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The Lok Sabha met at Eleven of the Clock. 

 

 

 

[HON. SPEAKER in the Chair]  
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… ( यवधान) 

माननीय अ य  :  सं या 341. 

ो. सौगत राय जी  । 

… ( यवधान) 

11.0¼ hrs 

At this stage, Shri B. Manickam Tagore, Sushri S. Jothimani   
and some other hon. Members came  and stood on the floor near the Table. 

 
… ( यवधान) 

__________ 
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WRITTEN ANSWERS TO QUESTIONS 

(Starred Question Nos. 341 to 360 
Unstarred Question Nos. 3911 to 4140) 

(Page No. 10 to 791) 
 
 

 

 

 

माननीय अ य  : माननीय सद यगण, मेरा आपस ेआ ह है िक सदन चले। सदन न चलने स ेमेरा मन 

द:ुखी होता है। अगर आप सदन क  कायवाही नह  चलाना चाहते ह तो सदन क  कायवाही आज बारह 

बजे तक के िलए थिगत क  जाती है। 

… ( यवधान) 

11.01 hrs 

The Lok Sabha then adjourned till Twelve of the Clock. 

________ 

                                                             
Available in Master copy of Debate, placed in Library. 
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12.00 hrs 

The Lok Sabha re-assembled at Twelve of the Clock. 

(Shri Rajendra Agrawal in the Chair) 
 

At this stage, Sushri S. Jothimani, Shri Benny Behanan and some other hon. 
Members came and stood on the floor near the Table. 

 
… ( यवधान) 

माननीय सभापित : माननीय सद यगण, कुछ िवषय  पर थगन ताव क  सूचनाए ं ा  हई ह । 

माननीय अ य  जी ने थगन ताव क  िकसी भी सूचना के िलए अनमुित दान नह  क  है । 

… ( यवधान) 

12.0½  hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प  सभा पटल पर रखे जाएगं े। 

ी अजनु राम मेघवाल जी । 

ससंदीय काय मं ालय म रा य मं ी तथा सं कृित मं ालय म रा य मं ी ( ी अजनु राम 

मेघवाल) : महोदय, ी ीपाद येसो नाईक जी क  ओर स,े म िन निलिखत प  सभा पटल पर 

रखता हं :- 

(1) (एक)   कलक ा डॉक लबेर बोड, कोलकाता के वष 2021-2022 के वािषक 

शासन ितवेदन क  एक ित (िहंदी तथा अं ेजी सं करण) तथा 

लेखापरीि त लेखे । 

 (दो)    कलक ा डॉक लेबर बोड, कोलकाता के वष 2021-2022 के कायकरण क  

सरकार ारा समी ा क  एक ित (िहंदी तथा अं ेजी सं करण) । 
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(2) उपयु  (1) म उि लिखत प  को सभा पटल पर रखने म हए िवलंब के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9259/17/23] 

… ( यवधान) 

जल शि  मं ालय म रा य मं ी तथा खा  सं करण उ ोग मं ालय म रा य मं ी ( ी 

ाद िसहं पटेल) : महोदय, म िन निलिखत प  सभा पटल पर रखता ह ं:- 

(1) (एक)   रा ीय खा  ौ ोिगक , उ मशीलता एवं बंधन सं थान, तंजावरु के 

वष 2021-2022 के वािषक ितवेदन क  एक ित (िहंदी तथा अं ेजी 

सं करण) तथा लेखापरीि त लेखे । 

 

 (दो)    रा ीय खा  ौ ोिगक , उ मशीलता एवं बंधन सं थान, तंजावरु के 

वष 2021-2022 के कायकरण क  सरकार ारा समी ा क  एक ित 

(िहंदी तथा अं ेजी सं करण) । 

 

(2) उपयु  (1) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9260/17/23] 

… ( यवधान) 

HON. CHAIRPERSON: No, please do not show any placard.  

… (Interruptions) 

HON. CHAIRPERSON: Please go back to your seats. 

… (Interruptions) 

रले मं ालय म रा य मं ी; कोयला मं ालय म रा य मं ी तथा खान मं ालय म रा य मं ी ( ी 

दानवे रावसाहबे दादाराव) : महोदय, म िन निलिखत प  सभा पटल पर रखता हं :- 
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(1) िन  निलिखत प  क  एक-एक ित (िह दी तथा अं ेजी सं करण):-  

 (एक) भारतीय रेल िव  त िनगम िलिमटेड तथा रेल मं ालय के बीच वष 2022-

2023 के िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9261/17/23] 

 

 (दो)   मुंबई रेल िवकास िनगम िलिमटेड तथा रले मं ालय के बीच वष 2022-2023 

के िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9262/17/23] 

 

 (तीन) भारतीय रलेटेल िनगम िलिमटेड तथा रेल मं ालय के बीच वष 2022-2023 

के िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9263/17/23] 

 

 (चार) इरकॉन इंटरनेशनल िलिमटेड तथा रले मं ालय के बीच वष 2022-2023 के 

िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9264/17/23] 

 (पांच)   रेल िवकास िनगम िलिमटेड तथा रेल मं ालय के बीच वष 2022-2023 के 

िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9265/17/23] 

 (छह)   क कण रले िनगम िलिमटेड तथा रेल मं ालय के बीच वष 2022-2023 के 

िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9266/17/23] 

 (सात)   भारतीय रले खानपान और पयटन िनगम िलिमटेड तथा रेल मं ालय के बीच 

वष 2022-2023 के िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9267/17/23] 
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 (आठ)   ेथवेट ए  ड कंपनी िलिमटेड तथा रले मं ालय के बीच वष 2022-2023 के 

िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9268/17/23] 

 (नौ)   भारतीय कंटेनर िनगम िलिमटेड तथा रले मं ालय के बीच वष 2022-2023 

के िलए हआ समझौता ापन । 

[Placed in Library, See No. LT9269/17/23] 

 (दस)   राइट्स िलिमटेड तथा रले मं ालय के बीच वष 2022-2023 के िलए हआ 

समझौता ापन । 

[Placed in Library, See No. LT9270/17/23] 

(2) रेल अिधिनयम, 1989 क  धारा 199 के अतंगत िन  निलिखत अिधसूचनाओ ंक  एक-

एक ित (िह दी तथा अं ेजी सं करण):- 

 (एक)  रेलवे रेड टै रफ (सशंोधन) िनयम, 2023 जो 7 फरवरी, 2023 के भारत के 

राजप  म अिधसूचना स.ं सा.का.िन. 83(अ) म कािशत हए थे । 

[Placed in Library, See No. LT9271/17/23] 

 (दो)  कोलकाता मे ो रेल सामा  य (सशंोधन) िनयम, 2023 जो 15 फरवरी, 2023 

के भारत के राजप  म अिधसूचना स.ं सा.का.िन. 100(अ) म कािशत हए  

थे । 

  [Placed in Library, See No. LT9272/17/23] 

(3) कंपनी अिधिनयम, 2013 क  धारा 394 क  उप-धारा 1(ख) के अतंगत िन  निलिखत 

प  क  एक-एक ित (िह  दी तथा अं ेजी सं  करण):- 

 (एक) रा  ीय उ  च गित रले िनगम िलिमटेड, नई िद  ली के वष 2021-2022 के 

कायकरण क  सरकार ारा समी ा । 
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 (दो)   रा  ीय उ  च गित रले िनगम िलिमटेड, नई िद  ली का वष 2021-2022 का 

वािषक ितवेदन, लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क 

क  िट  पिणया ं। 

(4) उपयु  (3) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9273/17/23] 

(5) (एक) एनआरटीयू फाउंडेशन, नई िद  ली के वष 2021-2022 के वािषक ितवेदन 

क  एक ित (िह दी तथा अं ेजी सं करण) तथा लखेापरीि त लेखे ।  

 (दो)   एनआरटीयू फाउंडेशन, नई िद  ली के वष 2021-2022 के कायकरण क  

सरकार ारा समी ा क  एक ित (िह दी तथा अं ेजी सं करण) । 

(6) उपयु  (5) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9274/17/23] 

… ( यवधान) 

र ा मं ालय म रा य मं ी तथा पयटन मं ालय म रा य मं ी (एडवोकेट अजय भ ) : महोदय, 

म िन निलिखत प  सभा पटल पर रखता हं :- 

(1) (एक)   छावनी बोड के वष 2021-2022 के वािषक शासन ितवेदन क  एक ित 

(िहंदी तथा अं ेजी सं करण) तथा लेखापरीि त लेखे । 
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 (दो)    छावनी बोड के वष 2021-2022 के कायकरण क  सरकार ारा समी ा के 

बार ेम िववरण (िहंदी तथा अं ेजी सं करण) । 

(2) उपयु  (1) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9275/17/23] 

(3) कंपनी अिधिनयम, 2013 क  धारा 394 क  उप-धारा 1(ख) के अतंगत िन  निलिखत 

प  क  एक-एक ित (िह  दी तथा अं ेजी सं  करण):- 

(क) (एक) आमड  हीक  स िनगम िलिमटेड, चे  नई के वष 2021-2022 के कायकरण 

क  सरकार ारा समी ा । 

 (दो)   आमड  हीक  स िनगम िलिमटेड, चे  नई का वष 2021-2022 का वािषक 

ितवेदन, लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क क  

िट  पिणयां । 

[Placed in Library, See No. LT9276/17/23] 

(ख) (एक) प क  फट्स िलिमटेड, कानपरु के वष 2021-2022 के कायकरण क  

सरकार ारा समी ा । 

 (दो)   प क  फट्स िलिमटेड, कानपरु का वष 2021-2022 का वािषक ितवेदन, 

लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क क  िट  पिणयां । 

[Placed in Library, See No. LT9277/17/23] 

(ग) (एक) इंिडया ऑ  टेल िलिमटेड, दहेरादून के वष 2021-2022 के कायकरण क  
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सरकार ारा समी ा । 

 (दो)   इंिडया ऑ  टेल िलिमटेड, देहरादून का वष 2021-2022 का वािषक ितवेदन, 

लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क क  िट  पिणयां । 

[Placed in Library, See No. LT9278/17/23] 

(घ) (एक)  लाइडस इंिडया िलिमटेड, कानपरु के वष 2021-2022 के कायकरण क  

सरकार ारा समी ा । 

 (दो)    लाइडस इंिडया िलिमटेड, कानपरु का वष 2021-2022 का वािषक ितवेदन, 

लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क क  िट  पिणयां । 

[Placed in Library, See No. LT9279/17/23] 

(4) नौसेना अिधिनयम, 1957 क  उप-धारा 11 के साथ पिठत धारा 184 के अतंगत जारी 

अिधसूचना स.ं का.िन.आ. 24(अ) जो 21 िदस  बर, 2022 के भारत के राजप  म 

कािशत हई थी तथा िजसके ारा यह अिधसूिचत िकया गया था िक भारतीय नौसेना म 

भत  अि नवीर भारतीय नौसेना म िव मान वतमान िकसी अ  य रक से अलग एक 

िविश  ट रक म ह ग ेऔर यह भारतीय नौसेना म सबसे किन  ठतम रक होगा, क  एक ित 

(िह  दी तथा अं ेजी सं  करण) । 

[Placed in Library, See No. LT9280/17/23] 

… ( यवधान) 

ससंदीय काय मं ालय म रा य मं ी तथा सं कृित मं ालय म रा य मं ी ( ी अजनु राम 

मेघवाल) : महोदय, ी भगवंत खबुा जी क  ओर स,े म िन निलिखत प  सभा पटल पर रखता ह:ं- 

(1) कंपनी अिधिनयम, 2013 क  धारा 394 क  उप-धारा 1(ख) के अतंगत िन  निलिखत प  

क  एक-एक ित (िह  दी तथा अं ेजी सं  करण):- 

 (एक) एचआईएल (इंिडया) िलिमटेड, नई िद  ली के वष 2021-2022 के कायकरण 
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क  सरकार ारा समी ा । 

 (दो)   एचआईएल (इंिडया) िलिमटेड, नई िद  ली का वष 2021-2022 का वािषक 

ितवेदन, लेखापरीि त लेखे तथा उन पर िनयं क-महालेखापरी क क  

िट  पिणयां । 

(2) उपयु  (1) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9281/17/23] 

(3) (एक)   क टनाशक सू ीकरण ौ ोिगक  सं  थान, गु ाम के वष 2021-2022 के 

वािषक ितवेदन क  एक ित (िहंदी तथा अं ेजी सं करण) तथा लेखापरीि त 

लेखे । 

 (दो)    क टनाशक सू ीकरण ौ ोिगक  सं  थान, गु ाम के वष 2021-2022 के 

कायकरण क  सरकार ारा समी ा क  एक ित (िहंदी तथा अं ेजी सं करण) । 

(4) उपयु  (3) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

[Placed in Library, See No. LT9282/17/23] 

(5) (एक)   क ीय पे ोरसायन अिभयांि क  एवं ौ ोिगक  सं  थान, चे  नई के वष 2021-

2022 के वािषक ितवेदन क  एक ित (िहंदी तथा अं ेजी सं करण) तथा 

लेखापरीि त लेखे । 

 (दो)    क ीय पे ोरसायन अिभयांि क  एवं ौ ोिगक  सं  थान, चे  नई के वष 2021-

2022 के कायकरण क  सरकार ारा समी ा क  एक ित (िहंदी तथा अं ेजी 

सं करण) । 
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(6) उपयु  (5) म उि लिखत प  को सभा पटल पर रखने म हए िवलबं के कारण दशाने 

वाला िववरण (िह दी तथा अं ेजी सं करण) । 

  [Placed in Library, See No. LT9283/17/23]  

… ( यवधान) 

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY 

WELFARE (DR. BHARATI PRAVIN PAWAR): Sir, I beg to lay on the Table:- 

 (1) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Guwahati, for the 

year 2021-2022, along with Audited Accounts. 

 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Guwahati, for the year 2021-2022. 

 

(2) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT9284/17/23]

 

 

(3) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Nagpur, for the year 

2021-2022, along with Audited Accounts. 
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  (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Nagpur, for the year 2021-2022. 

 

(4) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT9285/17/23]

 

(5) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Kalyani, for the year 

2021-2022, along with Audited Accounts. 

 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Kalyani, for the year 2021-2022. 

 

(6) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above. 

[Placed in Library, See No. LT9286/17/23]

 

(7) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Raipur, for the 

year 2021-2022, along with Audited Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Raipur, for the year 2021-2022. 

 

(8) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (7) above. 

[Placed in Library, See No. LT9287/17/23]

 

(9) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, New Delhi, for the 

year 2021-2022, along with Audited Accounts. 

 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of 

Medical Sciences, New Delhi, for the year 2021-2022. 

 

(10) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above. 

[Placed in Library, See No. LT9288/17/23]

 

(11) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Jodhpur, for the 

year 2021-2022, along with Audited Accounts. 

 

  (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Jodhpur, for the year 2021-2022. 
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 (12) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (11) above. 

[Placed in Library, See No. LT9289/17/23] 

 (13) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Patna, for the 

year 2021-2022, along with Audited Accounts. 

  (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Patna, for the year 2021-2022. 

 

 (14) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (13) above. 

[Placed in Library, See No. LT9290/17/23] 

 (15) A copy of the Food Safety and Standards (First Amendment) Rules, 

2022 (Hindi and English versions) published in Notification No. 

G.S.R.33(E) in Gazette of India dated 20th January, 2023, under 

Section 93 of the Food Safety and Standards Act, 2006. 

[Placed in Library, See No. LT9291/17/23] 

 (16) A copy each of the following papers (Hindi and English versions) 

under sub-section 1(b) of Section 394 of the Companies Act, 2013:- 

 (a) (i) Review by the Government of the working of the HLL Lifecare 

Limited, Thiruvananthapuram, for the year 2021-2022. 
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  (ii) Annual Report of the HLL Lifecare Limited, 

Thiruvananthapuram, for the year 2021-2022, along with 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

[Placed in Library, See No. LT9292/17/23] 

 (b) (i) Review by the Government of the working of the Goa 

Antibiotics and Pharmaceuticals Limited, Goa, for the year 

2021-2022. 

 

  (ii) Annual Report of the Goa Antibiotics and Pharmaceuticals 

Limited, Goa, for the year 2021-2022, along with Audited 

Accounts and comments of the Comptroller and Auditor General 

thereon. 

  [Placed in Library, See No. LT9293/17/23] 

(c) (i) Review by the Government of the working of the HLL Infra 

Tech Services Limited, Thiruvananthapuram, for the year 2021-

2022. 

 (ii) Annual Report of the HLL Infra Tech Services Limited, 

Thiruvananthapuram, for the year 2021-2022, along with 

Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 

(17) Statement (Hindi and English versions) showing reasons for delay in 
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laying the papers mentioned at (16) above. 

[Placed in Library, See No. LT9294/17/23] 

(18) (i) A copy of the Annual Report (Hindi and English versions) 

of the Jawaharlal Institute of Postgraduate Medical Education 

and Research, Puducherry, for the year 2021-2022, along with 

Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Jawaharlal Institute of 

Postgraduate Medical Education and Research, Puducherry, 

for the year 2021-2022. 

(19) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (18) above. 

[Placed in Library, See No. LT9295/17/23] 

(20) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Raebareli, for the 

year 2021-2022, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Raebareli, for the year 2021-2022. 

(21) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (20) above. 

[Placed in Library, See No. LT9296/17/23] 
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(22) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Bathinda, for the 

year 2021-2022, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Bathinda, for the year 2021-22. 

(23) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (22) above. 

[Placed in Library, See No. LT9297/17/23] 

(24) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Mangalagiri, for 

the year 2021-2022, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of 

Medical Sciences, Mangalagiri, for the year 2021-2022. 

(25) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (24) above. 

[Placed in Library, See No. LT9298/17/23] 

(26) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Rishikesh, for the 

year 2021-2022, along with Audited Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Rishikesh, for the year 2021-2022. 

(27) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (26) above. 

[Placed in Library, See No. LT9299/17/23] 

(28) (i) A copy of the Annual Report (Hindi and English versions) of the 

Post Graduate Institute of Medical Education and Research, 

Chandigarh, for the year 2021-2022, along with Audited 

Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Post Graduate Institute of 

Medical Education and Research, Chandigarh, for the year 

2021-2022. 

(29) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (28) above. 

[Placed in Library, See No. LT9300/17/23] 

(30) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Health Systems Resource Centre, New Delhi, 

for the year 2021-2022. 

 (ii) A copy of the Annual Accounts (Hindi and English versions) 

of the National Health Systems Resource Centre, New Delhi, 
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for the year 2021-2022, together with Audit Report thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Health Systems 

Resource Centre, New Delhi, for the year 2021-2022. 

(31) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (30) above. 

[Placed in Library, See No. LT9301/17/23] 

(32) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Health and Family Welfare, New 

Delhi, for the year 2021-2022. 

 

 (ii) A copy of the Annual Accounts (Hindi and English versions) 

of the National Institute of Health and Family Welfare, New 

Delhi, for the year 2021-2022, together with Audit Report 

thereon. 

 (iii) A copy of the Review (Hindi and English versions) by the  

Government of the working of the National Institute of Health 

and Family Welfare, New Delhi, for the year 2021-2022. 

(33) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (32) above. 

[Placed in Library, See No. LT9302/17/23] 
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(34) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Bhubaneswar, for 

the year 2021-2022, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of 

Medical Sciences, Bhubaneswar, for the year 2021-2022. 

(35) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (34) above. 

[Placed in Library, See No. LT9303/17/23] 

(36) (i) A copy of the Annual Report (Hindi and English versions) 

of the Pasture Institute of India, Coonoor, for the year 2021-

2022, along with Audited Accounts. 

 

 (ii) A copy of the Review (Hindi and English versions) by the

Government of the working of the Pasture Institute of India, 

Coonoor, for the year 2021-2022. 

(37) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (36) above. 

[Placed in Library, See No. LT9304/17/23]

(38) (i) A copy of the Annual Report (Hindi and English versions) 

of the International Institute for Population Sciences, Mumbai, 

for the year 2021-2022, along with Audited Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the  

Government of the working of the International Institute for

Population Sciences, Mumbai, for the year 2021-2022. 

(39) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (38) above. 

[Placed in Library, See No. LT9305/17/23]

(40) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Bhopal, for the 

year 2021-2022, alongwith Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Bhopal, for the year 2021-2022. 

 

(41) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (40) above. 

[Placed in Library, See No. LT9306/17/23] 

(42) (i) A copy each of the Annual Reports (Hindi and English 

versions) of the All India Institute of Medical Sciences, 

Bibinagar, for the years 2019-2020 and 2021-2022, alongwith 

Audited Accounts. 

 (ii) A copy each of the Review (Hindi and English versions) 

by the Government of the working of the All India 
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Institute of Medical Sciences, Bibinagar, for the years 2019-

2020 and 2021-2022. 

(43) Two statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at (42) above. 

[Placed in Library, See No. LT9307/17/23] 

(44) (i) A copy of the Annual Report (Hindi and English versions) of 

the All India Institute of Medical Sciences, Rajkot, for the 

year 2021-2022, alongwith Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the All India Institute of Medical 

Sciences, Rajkot, for the year 2021-2022. 

(45) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (44) above. 

[Placed in Library, See No. LT9308/17/23] 

(46) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute of Tuberculosis & Respiratory 

Diseases, New Delhi, for the year 2021-2022, alongwith 

Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the National Institute of 

Tuberculosis & Respiratory Diseases, New Delhi, for the year 

2021-2022. 
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(47) Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (46) above. 

[Placed in Library, See No. LT9309/17/23] 

…(Interruptions) 

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD 

DEVELOPMENT AND MINISTER OF STATE IN THE MINISTRY OF AYUSH 

(DR. (PROF.) MAHENDRA MUNJAPARA): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions)

of the Central Council for Research in Homoeopathy, New 

Delhi, for the year 2021-2022, along with Audited Accounts. 

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Central Council for 

Research in Homoeopathy, New Delhi, for the year 2021-

2022. 

 

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT9310/17/23]

(3) (i) A copy of the Annual Report (Hindi and English versions)

of the National Commission for Protection of Child Rights, 

New Delhi, for the year 2021-2022, along with Audited 

Accounts. 
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 (ii) A copy of the Review (Hindi and English versions) by the

Government of the working of the National Commission for

Protection of Child Rights, New Delhi, for the year 2021-2022. 

(4) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT9311/17/23] 

… (Interruptions) 

________ 
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12.02½ hrs 

MESSAGE FROM RAJYA SABHA 
 

SECRETARY GENERAL: Sir, I have to report the following message received from 

the Secretary-General of Rajya Sabha:- 

 ‘I am directed to inform the Lok Sabha that the Rajya Sabha at its sitting held 

on Monday, the 13th March, 2023 adopted the following Motion in regard to the 

Committee on the Welfare of Scheduled Castes and Scheduled Tribes:- 

“That this House resolves that the Rajya Sabha do join the Committee 

of both the Houses on the Welfare of Scheduled Castes and Scheduled 

Tribes for the term beginning on the 1st May, 2023 and ending on the 

30th April, 2024 and do proceed to elect, in accordance with the system 

of proportional representation by means of the single transferable vote, 

ten Members from amongst the Members of the House to serve on the 

said Committee.” 

2. I am further to inform the Lok Sabha that in pursuance of the above Motion, 

the following ten Members of the Rajya Sabha have been duly elected to the said 

Committee:- 

 1. Shri Abir Ranjan Biswas 

 2. Shri Anthiyur P. Selvarasu 

 3. Dr. V. Sivadasan 

 4. Shrimati Phulo Devi Netam 

 5. Shrimati Kanta Kardam 
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 6. Dr. Sumer Singh Solanki 

 7. Shri Nabam Rebia 

 8. Shri Kamakhya Prasad Tasa 

 9. Shri Samir Oraon 

 10. Shri Niranjan Bishi’ 

      ___________ 

… (Interruptions) 
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12.03 hrs 

COMMITTEE ON ESTIMATES 
26th Report 

 
ी िनहाल च द चौहान (गंगानगर) : महोदय, म भारी उ ोग मं ालय स ेसबंिंधत ‘इलेि क हीकल 

(ईवी) नीित का मू यांकन’ िवषय के बार ेम ा कलन सिमित (2022-23) का 26वां ितवेदन (िह दी 

तथा अं ेजी सं करण) तुत करता हं । 

__________ 

… ( यवधान) 

12.03¼ hrs 

COMMITTEE ON PUBLIC UNDERTAKINGS 
Statements 

 
ी संतोष कुमार गगंवार (बरलेी) : महोदय, म सरकारी उप म  सबंंधी सिमित के क -गई-कारवाई 

ितवेदन  म अतंिव  िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई को दशाने वाल े

िन निलिखत िववरण (िह दी तथा अं ेजी सं करण) सभा पटल पर रखता हं :- 

(1) ‘भारतीय िवमानप न ािधकरण (एएआई)’ के बार े म पहले ितवेदन (स हव  लोक सभा) म 

अतंिव  िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार े म सरकारी उप म  

संबंधी सिमित का 10वां ितवेदन (स हव  लोक सभा) । 

(2) ‘से ल को फ ड्स िलिमटेड (सीसीएल)’ के बार े म दूसर े ितवेदन (स हव  लोक सभा) म 

अतंिव  िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार े म सरकारी उप म  

संबंधी सिमित का 11वां ितवेदन (स हव  लोक सभा) । 

(3) ‘भारतीय खा  िनगम (एफसीआई)’ के बारे म तीसर े ितवेदन (स हव  लोक सभा) म अतंिव  

िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार े म सरकारी उप म  सबंंधी 

सिमित का 12वां ितवेदन (स हव  लोक सभा) । 
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(4) ‘नेशनल थमल पावर कॉरपोरशेन (एनटीपीसी) िलिमटेड  ‘के बार े म आठव ितवेदन (स हव  

लोक सभा) म अतंिव  िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार े म 

सरकारी उप म  सबंंधी सिमित का 13वां ितवेदन (स हव  लोक सभा) । 

 (5) ‘िहंदु तान एटंीबायोिट स िलिमटेड (एचएएल)’ के बार े म चौथे ितवेदन (स हव  लोक 

 सभा) म अतंिव  िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार े म सरकारी 

उप म  सबंंधी सिमित का 14वां ितवेदन (स हव  लोक सभा) । 

(6) ‘एनबीसीसी (इंिडया) िलिमटेड  ‘के बार े म पांचव ितवेदन (स हव  लोक सभा) म अतंिव  

 िट पिणय /िसफा रश  पर सरकार ारा क -गई-कारवाई के बार ेम सरकारी उप म   सबंंधी 

सिमित का 15वां ितवेदन (स हव  लोक सभा) । 

_________ 

… ( यवधान) 
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12.03½ hrs 

COMMITTEE ON PETITIONS 
42nd to 48th Reports 

 
SHRI BRIJENDRA SINGH (HISAR): Sir, I beg to present the following Reports 

(Hindi and English versions) of the Committee on Petitions:- 

(1) Forty-second Report on the representation of Shri Nikhil Verma regarding 

extension of credit facilities to the local populace of Lakshadweep by State 

Bank of India, Canara Bank and other Public Sector Banks.  

(2) Forty-third Report on the representation of Shri Praveen Kumar regarding 

promotion and development of Tourism in Lakshadweep and other important 

issues related therewith. 

(3) Forty-fourth Report on the representation of Shri Hanuman Beniwal, M.P., 

Lok Sabha regarding alleged arbitrary sanctioning of road development works 

under Pradhan Mantri Gram Sadak Yojana (PMGSY-III) in Nagaur Lok Sabha 

Constituency (Rajasthan).  

(4) Forty-fifth Report on the representation of Shri Deepak Sharma regarding the 

need for revamping the Training Institute, namely, the Institute of Petroleum 

Safety, Health & Environment Management [IPSHEM] at Betul, South Goa.  

(5) Forty-sixth Report on the representation of Shri B. S. Narasimhan regarding 

revision of SAIL Pension Scheme and other issues related therewith.  

(6) Forty-seventh Report on the Action Taken by the Government on the 

recommendations made by the Committee on Petitions (Sixteenth Lok 

Sabha) in their Sixty-eighth Report on the representation of Shri Sanjay 
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Bechan regarding saving the livelihood of millions of tobacco farmers, 

labourers employed in Kevda and Mentha farming/tobacco industry and 

harmonization of definition of 'Food' under the Food Safety and Standards 

Act, 2006. 

(7) Forty-eighth Report on the Action Taken by the Government on the 

recommendations made by the Committee on Petitions (Seventeenth Lok 

Sabha) in their Thirty-third Report on the representation of Shri Kailash 

Gorakh Patil, Chairman, Chopda Taluka Shetkari Sahakari Sootgirni 

Maryadit, Chopda, Jalgaon (Maharashtra) requesting for release of subsidy, 

restructure of loans, providing additional working capital from National 

Cooperative Development Corporation (NCDC) and completion of inspection, 

etc. 

__________ 

… (Interruptions) 
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12.04 hrs 

COMMITTEE ON THE WELFARE OF  
SCHEDULED CASTES AND SCHEDULED TRIBES 

22nd to 24th Reports  
 

डॉ. ( ो.) िक रट मेजीभाई सोलंक  (अहमदाबाद पि म) : महोदय, म अनुसूिचत जाितय  तथा 

अनसूुिचत जनजाितय  के क याण सबंंधी सिमित (2022-23) के िन निलिखत ितवेदन (िह दी तथा 

अं ेजी सं करण) तुत करता हं :- 

(1) ‘भारत के सिंवधान के अनु छेद 338(5)(घ) के अधीन तुत िकए गए रा ीय अनसूुिचत जाित 

आयोग (एनसीएससी) के वािषक ितवदेन  क  जांच तथा क  सरकार के अिधकार े  म आन े

वाले मामल  के संबंध म सरकार ारा िकए जाने वाले उपाय" िवषय के बार ेम अनसुूिचत जाितय  

तथा अनसूुिचत जनजाितय  के क याण सबंंधी सिमित के 30व ितवेदन (सोलहव  लोक सभा)       

म अतंिव  िसफा रश  पर सरकार ारा क -गई-कारवाई सबंंधी 22वां ितवेदन । 

(2) ‘रा ीय अनुसूिचत जाित िव  एव ं िवकास िनगम (एनएसएफडीसी) के कायकरण क  समी ा" 

िवषय के बार ेम 23वां ितवेदन  (स हव  लोक सभा) । 

(3) ‘नवोदय िव ालय /क ीय िव ालय  म ी-मैि क/पो ट-मैि क छा वृि य  के िवशेष संदभ म 

अनसुूिचत जाितय  तथा अनुसूिचत जनजाितय  के सामािजक-आिथक िवकास म क ीय 

िव िव ालय , इंजीिनय रगं कॉलेज , आईआईएम, आईआईटी, िचिक सा सं थान , आिद सिहत 

वाय  िनकाय /शै िणक सं थाओ ं क  भूिमका` िवषय के बार े म अनसुूिचत जाितय  तथा 

अनसुूिचत जनजाितय  के क याण सबंंधी सिमित के 17व ितवेदन (स हव  लोक सभा) म 

अतंिव  िसफा रश  पर सरकार ारा क -गई-कारवाई सबंंधी 24वां ितवेदन । 

 

_________ 

… ( यवधान) 
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12.04½ hrs 

COMMITTEE ON PRIVILEGES 
5th Report 

 
ी सुनील कुमार िसहं (चतरा) : महोदय, म िवशेषािधकार सिमित का पांचवां ितवदेन (िह दी तथा 

अं ेजी सं कारण) सभा पटल पर रखता हं । 

_________ 

… ( यवधान) 

 

12.05 hrs 

STANDING COMMITTEE ON CONSUMER AFFAIRS, 
 FOOD AND PUBLIC DISTRIBUTION 

26th Report 
 

SHRIMATI LOCKET CHATTERJEE (HOOGHLY): Sir, I beg to present the Twenty-

sixth Report (Hindi and English versions) of the Standing Committee on Consumer 

Affairs, Food and Public Distribution (2022-23) on Action Taken by the Government 

on the observations/recommendations contained in the Twentieth Report of the 

Committee (17th Lok Sabha) on the subject ‘Quality Control Cells (QCCs)’ of the 

Ministry of Consumer Affairs, Food and Public Distribution (Department of Food and 

Public Distribution).  

________ 
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12.05½ hrs 

STANDING COMMITTEE ON COMMERECE 
176th to 180th Reports 

 
डॉ. िनिशकांत दुबे (गोड्डा): महोदय, म वािण य सबंंधी थायी सिमित के िन निलिखत ितवेदन 

(िह दी तथा अं ेजी सं करण) सभा पटल पर रखता हं : 

(1) 'भारत म ई-वािण  य का संवधन और िविनयमन  ‘के बार े म सिमित के 172व 

ितवेदन म अंतिव  ट िसफा रश /िट  पिणय  पर सरकार ारा क -गई-कारवाई 

सबंंधी 176वां ितवेदन। 

(2) 'िवशेषकर दािजिलंग े  म भारतीय चाय उ ोग को भािवत कर रहे मु े  ‘के बारे म 

सिमित के 171व ितवेदन म अतंिव  ट िसफा रश /िट  पिणय  पर सरकार ारा क -

गई-कारवाई सबंंधी 177वां ितवेदन। 

(3) एक िजला एक उ  पाद (ओडीओपी) सिहत िजला िनयात के   (डीईएच) पहल  के 

काया  वयन  ‘के बार े म सिमित के 170व ितवेदन म अंतिव  ट 

िसफा रश /िट  पिणय  पर सरकार ारा क -गई-कारवाई सबंंधी 178वां ितवेदन। 

(4) वािण  य िवभाग, वािण  य और उ ोग मं ालय क  अनदुान  क  मांग  (2023-24) 

(मांग स.ं 10) सबंंधी 179वां ितवेदन। 

(5) उ ोग और आंत रक  यापार संव न िवभाग, वािण  य और उ ोग मं ालय क  

अनदुान  क  मांग  (2023-24) (मांग स.ं 11) संबंधी 180वां ितवेदन । 

__________ 
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12.06 hrs 

STANDING COMMITTEE ON TRANSPORT, 
TOURISM AND CULTURE 

344th to 347th Reports 
 

SHRI TAPIR GAO (ARUNACHAL EAST): Sir, I beg to lay on the Table the 

following Reports (Hindi and English versions) of the Standing Committee on 

Transport, Tourism and Culture:- 

1. Three Hundred Forty-fourth Report on the Action Taken by the Government on 

the recommendations/observations of the Committee contained in its Three 

Hundred Thirteenth Report on the subject ‘Promotion of Indian Tourism in Overseas 

Markets – Role of Overseas Tourist Offices and Indian Embassies’. 

2. Three Hundred Forty-fifth Report on the Action Taken by the Government on the 

recommendations/observations of the Committee contained in its Three Hundred 

Nineteenth Report on the subject ‘Progress made in implementation of Sagarmala 

Projects’.  

3. Three Hundred Forty-sixth Report on the Action Taken by the Government on the 

recommendations/observations of the Committee contained in its Three Hundred 

Twenty-third Report on the subject ‘Commission of Railway Safety’.  

4. Three Hundred Forty-seventh Report on the Action Taken by the Government on 

the recommendations/observations of the Committee contained in its Three 

Hundred Twenty-sixth Report on the subject ‘Role of Indian Missions Globally for 

the growth of Tourism in India’.  

___________ 
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12.06½ hrs 

COMMITTEE ON SUBORDINATE LEGISLATION 
26th to 29th Reports 

 
SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, I beg to present 

the following reports (Hindi and English versions) of the Committee on Subordinate 

Legislation:- 

1. Twenty-sixth Report on the status of framing of Subordinate Legislation viz. 

Rules/Regulations/Statutes/Ordinances etc. under the National Institute of 

Design Act, 2014 as amended in 2019.  

2. Twenty-seventh Report on the status of framing of Subordinate Legislation 

viz. Rules/Regulations etc. under various Acts being administered by the 

Department of Defence in the Ministry of Defence, Government of India.  

3. Twenty-eight Report on the status of framing of Subordinate Legislation viz. 

Rules/Regulations under various Acts being administered by the Department 

of Fisheries in the Ministry of Fisheries, Animal Husbandry & Dairying and 

delay in laying of Rules/Regulations. 

4. Twenty-ninth Report on Action Taken by the Government on the 

Observations/Recommendations contained in the Third Report of the 

Committee on Subordinate Legislation (Seventeenth Lok Sabha).  

_________ 
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12.07 hrs 

BUSINESS OF THE HOUSE 
  

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS 

AND MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM 

MEGHWAL): Sir, with your permission, I rise to announce that Government 

Business for the remaining part of the 11th session of 17th Lok Sabha will consist of:- 

1. Consideration of any item of Government Business carried over from today’s 

order paper:- [it contains – (i) Consideration and passing of the Finance Bill, 

2023; and (ii) Consideration and passing of the Repealing and Amending Bill, 

2022.] 

2. Consideration and passing of the following Bills:- 

(i) The Competition (Amendment) Bill, 2022; 

(ii) The Biological Diversity (Amendment) Bill, 2022; and  

(iii) The Inter-services Organisations (Command, Control & Discipline) Bill, 2023. 

3. Consideration and passing of the Multi-State Cooperative Societies 

(Amendment) Bill, 2022, as reported by Joint Committee.   

_______ 
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12.08 hrs 

MATTERS UNDER RULE 377 
 

माननीय सभापित: िजन माननीय सद य  को आज िनयम 377 के अधीन मामल  को उठाने क  

अनमुित दान क  गई ह,ै वे अपने मामल  के अनुमोिदत पाठ को 20 िमनट के अदंर यि  गत प स े

सभा पटल पर रख द । 

… ( यवधान) 

(i) Need to undertake beautification of  Kheteshwar Temple in Misrikh 
Parliamentary Constituency and provide basic amenities at the temple site 

 
ी अशोक कुमार रावत (िमि ख): मेरा ससंदीय े  िमि ख आ याि मक ि  से एक मह वपूण े   

है । इस संसदीय े  क  जनपद कानपरु नगर के िब हौर िवधानसभा े  म िशवराजपरु नगर पचंायत से 

कुछ ही दूरी पर पावन गंगा नदी बह रही है जहां खेते र अित ाचीन मिंदर है । महाभारत के समय भी 

अ थामा को रथ सिहत यह  पर फका गया था तथा इसी थल पर मंिदर क  थापना क  गई है जहा ं

े ीय लोग अ थामा पूजन हेतु आते ह और यहां पर गंगा के िकनार े मेले का भी आयोजन होता है 

िजसम दूर-दूर से लोग शािमल होते ह ।  

े  म ाचीन खेते र मंिदर और अ थामा का अ यिधक मह व है । अतः इस मिंदर का 

स दय करण कराए जाने के साथ-साथ वहां आने वाले ालुओ ं हेतु ज री मूलभूत सुिवधाए ं दत 

कराए जाने क  आव यकता है ।  

अतः मेरा सरकार से अनरुोध है िक वह क ीय िनिध से पावन खेते र मंिदर का स दय करण 

कराए जाने के साथ-साथ वहां पर ज री मूलभूत सिुवधाए ंउपल ध करवाने तथा इसको क ीय पयटन 

सूची म शािमल िकए जाने हेतु आव यक कारवाई कर । 

                                                             
 Treated as laid on the Table. 
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(ii) Need to ensure devolution of financial and administrative powers to 

Panchayati Raj institutions in the country 
 

ी मकेुश राजपूत (फ खाबाद): कई रा य  म पचंायती राज स ा का िवक ीकरण सूचकांक 36 से 

41 ितशत तक है । पंचायती राज िवक ीकरण कानून को पा रत हए तीन दशक हो गए ह, पर तु आज 

तक पचंायत वाय  शासन क  सं थाए ंनह  बन सक  ह । ता पय यह है िक आज तक ाम सरकार, 

लाक सरकार, या िजला सरकार नह  बन सक  है । अगर बन  है तो रा य सरकार और उनक  

नौकरशाही क  अनबंुध मा  ह ।  

देश क  लोकि य सरकार िजसन कई ऐितहािसक फैसले लेकर जन आकां ाओ ंको फलीभूत 

िकया है, देश के नाग रक  को वािभमान से जीने का हौसला िदया है, ऐसी जनि य सरकार के ामीण 

िवकास एवं पचंायती राज मं ी जी स े िनवदेन करता ह ँ िक देश के ामीण तर को िवकिसत और 

वावलंबी बनाने हेत ु ाम पंचायत , े  पंचायत  और िजला पचंायत  को पचंायत राज के िवक ीकरण 

कानून के तहत िव ीय अिधकार और शासिनक अिधकार  का सौ ितशत ह तातंरण सुिनि त कराने 

के िलए आव यक कदम उठाय ।  
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(iii) Need to appoint a Radiation Officer in  

Lala Lajpat Rai Medical College, Meerut, Uttar Pradesh 
 

ी राजे  अ वाल (मेरठ): रा ीय वा य िमशन के अंतगत उपल ध ससंाधन  ारा मेरठ के लाला 

लाजपत राय मेिडकल कॉलेज म 150 करोड़ पये क  लागत स े सपुर पेशिलटी लाक का िनमाण 

कराया गया है । यहा ँकसर इ यािद रोग  के इलाज का ावधान भी िकया गया है । कसर के मरीज  क  

रेिडयोथेरपेी िचिक सा िकये जाने के िलए यहा ँकोबा ट 60 को थािपत िकया गया तथा मई, 2022 स े

रेिडयोथेरपेी भी रोिगय  को उपल ध करायी जाने लगी । कसर पीिड़त  क  ाण र ा क  ि  से अ यंत 

मह वपूण यह सेवा िविकरण अिधकारी के 30 जून, 2022 को सेवािनवृ  हो जाने के बाद से बंद पड़ी है । 

प रणाम व प, कसर रोिगय  को अ यंत महंगी इस िचिक सा के िलए अ य थान  पर भटकना पड़ता है 

तथा आिथक ि  से कमजोर रोगी अपनी िचिक सा करा ही नह  पा रहे ह । इस कारण स ेलाला लाजपत 

राय मेिडकल कॉलेज म सपुर पेशिलटी लाक बनाये जाने का उ े य पूण नह  हो पा रहा है ।  

मेरा सरकार से अनरुोध है िक मेरठ के लाला लाजपत राय मेिडकल कॉलेज म िविकरण 

अिधकारी क  शी  यव था क  जाए तािक कसर पीिड़त  को रेिडयोथेरपेी िचिक सा उपल ध हो सके । 
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(iv) Need to address the issues pertaining to  

Akashvani Kendra, Pauri, Uttarakhand 
 

ी तीरथ िसहं रावत (गढ़वाल): म सूचना एव ं सारण मं ी जी का यान अपने ससंदीय े  गढ़वाल के 

पौड़ी आकाशवाणी क  क  ओर आकिषत करना चाहता हं । उ राखंड और िवशेष प स े पहाड़ म 

िनवास करने वाली ामीण जनता आकाशवाणी के मा यम से मनोरजंन के साथ सरकार क  योजनाओ ं

और नीितय  को जान सके इसी उ े य अनवरत प स ेआकाशवाणी पौड़ी क  का सचंालन हो रहा है । 

लेिकन वतमान समय म कुछ संसाधन  जैसे बजट क  कमी, टाफ क  कमी एव ं ांसमीटर क  सीिमत 

मता क  कमी के कारण पौड़ी स ेबाहर अ य जनपदो म अपनी पहचान को खोता जा रहा है । िवभागीय 

उदासीनता से आज पौड़ी क  को रल ेबनाए जाने क  तैयारी क  जा रही है । िजससे न केवल हम बि क 

क  के काय म  से जड़ुा ोता वग आहत है । यह क  केवल जीिवकोपाजन मा  का ही क  नह  ह,ै 

अिपतु इससे हर कम  क  भावनाए ंभी जड़ुी हई है ।  

आकाशवाणी पौड़ी क  मता व काय म  को िव तार देने के िलए सरकार को िन निलिखत ठोस 

कदम उठाने ह ग:े  

(1) सव थम आकाशवाणी पौड़ी म लगाए गए एक िकलो वाट (मीिडयम मता के ांसमीटर) के 

थान पर 10 िकलो वाट मता का एफएम ासंमीटर जो िडिजटल तकनीक से लैस हो, लगाया जाए 

िजसस ेिक अिधकांश ामीण जनता आकाशवाणी पौड़ी के मनोरजंक व िश ा द काय म  का लाभ उठा 

सके ।  

(2) आकाशवाणी क  पौड़ी म काय म हेत ुआवंिटत बजट को धीर-ेधीर ेकम िकया जा रहा है 

िजसस ेन तो यहां क  ितभाओ ंको ही अवसर िमल पा रहा है और ना ही काय म  को िव तार क  के 

काय म  क  बजट को बढ़ाने क  कृपा कर तािक क  के अि त व को बचाया जा सके । 

(3) आकाशवाणी पौड़ी म दो पािलय  म सारण शी  आरभं िकया जाये । और " मुखता के तौर 

पर पूव म काय कर रहे आकि मक उ ोषक/ कंपीयस को अिधक से अिधक अवसर िदए जाए ं।  
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(4) आकाशवाणी क  पौड़ी म वतमान म एक ही सारण सभा का सचंालन होता है िकंतु आए 

िदन क  सरकार क  योजनाओ ंपर आधा रत काय म , धानमं ी जी क  मन क  बात काय म सिहत 

िविभ न िवशेष काय म  का सारण भी िवशेष सारण सभा के मा यम से पौड़ी क  ारा एक ही 

सारण सभा क  फ स/मानदेय क  एवज म केवल मौिखक आदेश पर और सिंचत सूचना ारा करवाया 

जाता है । िजससे आकि मक उ घोषक  को आिथक और मानिसक ताड़ना झेलनी पड़ती है । इस 

यव था पर शी  रोक लगाते हए पूव क  भांित िवशेष सारण सभा क  फ स का भुगतान आकि मक 

उ घोषको को िकया जाये ।  

मुझे उ मीद है िक मं ालय उिचत कारवाई करगेा और आकाशवाणी पौड़ी के बेहतर भिव य के 

िलए साथक पहल करग े। 
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(v) Need to expand railway connectivity in  

the Kushi Nagar Parliamentary Constituency 
 

ी िवजय कुमार दुबे (कुशीनगर): मेरा संसदीय े  कुशीनगर एक ऐितहािसक थल है । जहा ँमहा मा 

बु  कोण प रिनवाण िक ाि  हई थी । यह सभी बौ  देशो के िलए धािमक थल है, इस कारण से यह 

एक अतंरा ीय पयटन थल भी है जहा ँिव  भर के बौ  तीथ या ी यहा ँदशन के िलए आते है । पर त ु

मेर ेलोकसभा े  कुशीनगर मे रलेवे कनेि टिवटी के िव तार क  ज रत  है । 

म माननीय रलेमं ी जी से आ ह करता ह ँ िक गाड़ी सं या 18181/18182 टाटानगर थावे 

ए स ेस (स ाह म 4 िदन) का ट िव तार थाव े से वाया पडरौना, क ानगजं, गोरखपरु, ब ती, 

मनकापुर, अयो या होते हए अयो या कट तक िकया जाए य िक थावे पर उ  ेन का रैक 16:55 घंटे 

खड़ा रहता है ।  

थावे, पडरौना से िद ली के िलए सीधी रेल सेवा सिुनि त करने के िलए गाड़ी सं या 

12571/12572 गोरखपरु - आनंद िवहार हमसफ़र ए स ेस वाया बढ़नी एवं गाड़ी सं या 

12595/12596 गोरखपरु - आनंद िवहार (ट) हमसफ़र ए स ेस वाया ग डा दोन  ेन  का ट िव तार 

गोरखपरु से वाया क ानगजं, पडरौना, थाव,े िसवान होते हए छपरा तक होना चािहए ।  

यहा ँमै बताना चाहंगा िक मेर ेिजले म िवदेशी पयटको का आगमन भी बहत यादा है एवं ेन के 

िलए यापा रक सभंावनाए ंभी बहत ह ै। पर तु कुशीनगर से िद ली के िलए कोई भी सीधी ेन नही है । 

अतः म माननीय रले मं ी जी से आ ह करता ह ँिक कुशीनगर से िद ली के िलए सीधी ेन चलायी जाए 

तो इससे कुशीनगर िजले के लोगो को एवं बौ  तीथ याि य  को देश क  राजधानी िद ली आने जाने के 

िलए सीधी ेन क  सिुवधा िमल जाएगी । 
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(vi) Need to establish a defence sector PSU in  

Guna Parliamentary Constituency, Madhya Pradesh 
 

ी कृ णपालिसंह यादव (गुना): गनुा लोक सभा े  के तीन िजले-गनुा, अशोकनगर और िशवपरुी आते 

ह और इनम गनुा िजला एक आकां ी िजला भी है । इन तीन िजल  म भारी मा ा म जमीन खाली पड़ी है । 

जो जमीन ली पड़ी है उसका उपयोग िवकास प रयोजनाओ ंहेत ुिकया जा सकता है ।  सरकार ने र ा के 

े  म Make in India और आ मिनभर भारत को बढ़ावा देने के िलए झासँी म Defence Industrial 

Corridor बनाने का िनणय िकया है । इस प रयोजना के कारण बुंदेलखंड े  का िवकास होगा और 

रोज़गार के अवसर ा  ह गे । मेरे लोक सभा े  के कुछ िजले बुदंलेखंड के अतंगत आते है और भारी 

मा ा म सरकारी ज़मीन क  उपल धता के कारण यहाँ र ा सावजिनक े  उप म (PSU) का लांट 

बनाने क  अ छी सभंावनाए ंह ै । मेरा सरकार से िनवेदन है िक गनुा लोक सभा े  म र ा मं ालय के 

अधीन आने वाले र ा सावजिनक े  उप म (PSU) के लांट या यूिनट के िनमाण हेतु वीकृित दी 

जाए िजससे र ा े  म हमारा देश आ मिनभर होगा और र ा े  म हो रहे आयात को कम कर सकगे । 

इस यूिनट के िनमाण स ेमेरे लोक सभा े  के यवुाओ ंको भी रोज़गार के अ छे अवसर िमलगे और गनुा 

लोक सभा का आिथक और सम  िवकास होगा ।  
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(vii) Need to establish a university near Sahaswan in  

Badaun Parliamentary Constituency 
 

डॉ. सघंिम ा मौय (बदायू)ं: म सरकार का यान अपनी लोकसभा े  बदायूं क  ओर आकिषत करना 

चाहती ह ं । मेर े लोकसभा े  क  िवधानसभा सहसवान से बरलेी ि थत महा मा योितबा फुले 

िव िव ालय लगभग 110 िकलोमीटर दूर है और छा  छा ाओ ंको आने जाने म बहत अिधक समय खच 

करना पड़ता है िजससे छा  छा ाओ ं क  पढ़ाई भी बािधत होती है और अिभभावक  को अित र  

आिथक व मानिसक बोझ भी झेलना पड़ता है । महोदय यह िह सा आबादी के आधार पर भी बहत बड़ा 

है । महा मा योितबा फुले िव िव ालय लगभग म लगभग 141 कॉलेज आते ह । इतनी बड़ी सं या म 

कॉलेज आने से बहत सार ेछा  छा ाओ ंको बहत सारी सिुवधाओ ंस ेविंचत रहना पड़ता है ।  

अतः मेरी यह मांग है िक सहसवान के आसपास एक अ य िव िव ालय क  थापना क  जाए 

िजसस ेसहसवान के साथ ही गु नौर इ लामनगर के आसपास जगह के छा  छा ाओ ंको इससे बड़ा 

लाभ िमलेगा । 
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(viii) Regarding construction of ROB on level crossings in  

Jhunjhunu Parliamentary Constituency 
 

ी नरे  कुमार (झु झनुू): मेर े लोकसभा े  झु झनूु के झु झनूु शहर (राज थान) म ि थत रको 

फाटक (फाटक सं या-266) क  टीवीयू.1,56,299 ह, बाकरा फाटक (फाटक सं या -268) क  

टीवीयू.1,11,298 है, गढुा फाटक (फाटक सं या -269) क  टीवीयू.2,41,117 है । ये तीन  फाटक अित 

य त है िजसक  वजह स ेफाटक ब द होने के दौरान वाहन  क  काफ  ल बी कतार लग जाती है । उ  

तीन  फाटक  पर आरओबी िनमाण करवाया जाव । 
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(ix) Need to set up a Passport Seva Kendra in  
Anand Parliamentary Constituency, Gujarat  

 
ी िमतेश पटेल (बकाभाई) (आनदं): मेरा ससंदीय े  आणदं, वासी भारतीय िवदेश म पढ़ रहे छा  

या जाब कर रहे भारतीय  का देश म सबसे बड़ा हब है । बड़ी सं या म यहा ँसे लोग देश के बाहर जॉब, 

िबजनेस, िवदेश  म या ा करने आते जाते रहते ह । इसके बावजूद भी यहा ँपासपोट सेवा क  क  सिुवधा 

नह  है । आनंद िसटी के डाक घर म पासपोट सबंंधी आधी अधूरी सिुवधा है, िजसम 20 यि  ितिदन 

क  सीमा है और िसफ वहा ँ पर डा यूमट ही अपलोड होते ह िजसे िवदेश मं ालय नह  बि क डाक 

िवभाग संचािलत करता है । लेिकन यिद कोई इन वायरी हो तो उसके िलए वड़ोदरा या अहमदाबाद जाना 

पड़ता है । पासपोट सवेा क  होने से जहां इसक  दैिनक सीमा म बढ़ोतरी होगी वह  पूछताछ के िलए दूर 

जाना भी नह  होगा । आनंद म पासपोट सेवा क  होने से खेड़ा िजले के लोग  को भी नजदीक म ही सेवा 

क  क  सिुवधा हो जायेगी ।  

म माननीय िवदेश मं ी जी स ेआनंद को भी पासपोट सेवा क  क  सिुवधा उपल ध कराने का 

िवन  आ ह करता ह ँ। 
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(x) Regarding  relaxation of eligibility criteria for  
availing benefits under Ayushman Bharat Yojana 

  
ी गोपाल शे ी (मु बई उ र): आज देश म िचिक सा उपचार क  क मत  म लगातार बढ़ोतरी हो रही 

है, िजसके कारण म यम वग य और गरीब प रवार  क  परशेानी िनरतंर बढ़ती जा रही है । चूंिक, वा य 

मनु य का सबसे बड़ा धन है, इसिलए इलाज कराना लोग  क  मजबूरी है । िव यापी कोरोना महामारी 

काल के दौरान ाईवेट अ पताल  म और भी अिधक मुि कल  का सामना करना पड़ा ।  

यह हम सभी देशवािसय  का सौभा य है िक माननीय धानमं ी ारा सचंािलत आयु मान भारत 

योजना के अ तगत देशभर म करोड़  लोग  को िचिक सा म बहत बड़ी राहत उपल ध करवाई गई । 

लेिकन, इसके साथ-साथ िव यापी कोराना महामारी के काल म यह भी देखने म आया िक म टी सपुर 

पेशिलटी िचिक सालय  क  कमी होने क  वजह से मरीज  क  एक बड़ी सं या के कारण िचिक सालय  

म काफ  अिधक भीड़ रही और उनके प रवार वाल  को िचिक सा उपचार के बड़े-बड़े िबल स प िदए गए, 

िजस कारण पीिड़त प रवार  को बड़ी िद कत  का सामना करना पड़ा ।  

वतमान के ीय आयु मान योजना के अ तगत 5 लाख 0 क  अनु ह रािश दी जा रही है । 

लेिकन, वष 2011 के से से स के अनसुार बड़े पैमाने पर लोग  के नाम न होने और 300-400 वायर 

फ ट के घर  म रहने वाल  को इसका लाभ नह  िमल रहा है ।  

अतः मेरा अनुरोध है िक आप 300-500 वायर फ ट के घर  म रहने वाले लोग  को भी के ीय 

आयु मान योजना म शािमल िकए जाने एव ंिनजी िचिक सालय  ारा 2 लाख 0 से अिधक क  उपचार 

रािश के िबल, िजनक  पीिड़त  के ारा िशकायत िकए जाने पर, उसक  रा य एव ं के ीय तर पर 

िनगरानी िकए जाने हेत ु िनदिशत करने का क  कर तािक िनरतंर महंगी हो रही िचिक सा स ेलोगो को 

राहत िमले । 
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(xi) Need to provide environmental clearance to development works in  

Nagri Block, Dhamtari district, Chhattisgarh 
 

ी चु नीलाल साह (महासमु द): छतीसगढ़ रा य के धमतरी िजला अतंगत नगरी िवकास ख ड म 

लगभग 34-35 गावँो मे आजादी के पूव से करीब 12,000 लोग िनवासरत है । िजसम 90% आिदवासी 

समाज से आते है । जो आज भी प क  सड़क, िबजली, पानी एव ं दूरसचंार आिद जैस े सिुवधाओ ंसे 

विंचत है । लिेकन यहा ँउद ती-सीता नदी टाईगर रजव े  होने के कारण उ  सभी सुिवधाओ ंके िलए 

िजला मु यालय तक प क  सड़क न होने से सपंक िविहन है । आजादी के पूव अँ ेजी शासन काल म 

उ  े  से लकड़ी क  लीपर ले जाने हेतु रले लाईन िबछाई गई थी ।  

गत वष शासन ारा िबजली सुिवधा दनेे क  वीकृित िमली और टडर भी हो गया लेिकन वन 

िवभाग ारा टाईगर रजव े  के नाम से िनमाण काय क  िवभागीय अनमुित दान नह  क  गई । उ  

े  िसफ टाईगर रजव नाम ही रह गया है, जहां वतमान म टाईगर देखने को भी नह  िमलता । इस सदूुर 

े  म िनवािसत लोग  को सिुवधा के अभाव मे अनेक किठनाइय  का सामना करना पड़ रहा है । इन लोग  

को उिचत मूलभूत सिुवधा िमले इस हेतु शी ाितशी  पहल कराए जाने क  अित आव यकता है ।  

 अत: माननीय वन, पयावरण एव ंजलवाय ुप रवतन मं ी जी से अनरुोध ह िक जीवन क  बुिनयादी 

सिुवधाओ ंजैसे िबजली, पानी, सड़क, और दूरसंचार को सं ान म लेते हए िवभागीय अनमुित दान कर े

तािक सिुवधाओ ंसे विंचत लोगो को उनके मौिलक अिधकार का लाभ िमल सके । 
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(xii) Regarding review in the fee structure of Sainik Schools 

 
DR. SUKANTA MAJUMDAR (BALURGHAT): I want to raise the issue of very high 

fees structure in Sainik Schools in the country. It is very unfortunate that such higher 

fees has been fixed by the Government for Sainik Schools where kids only from 

lower and middle income groups aspire to get admission and prepare hard to crack 

the all India level entrance exam. The average fee is in the range of 1.80 lakh per 

annum which is higher than the average household annual income of citizens. Even 

the private institutions recognized by the Government as Sainik Schools are also 

charging equal or more fees. It's very unfortunate that after getting all India rank, 

students are not taking admission due to high fees in Sainik Schools. I request the 

Government to slash down the fee structure in Sainik Schools. Further, 100% fees 

exemption be provided to SC/ST/OBC/EWS students. There should be fees 

relaxation to the wards of single parents. Government should make the education in 

Sainik Schools affordable so that students from villages and towns may get 

admission in Sainik Schools and they are groomed as a good and disciplined 

citizens. 
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(xiii) Need to look into the demands of Pensioners under EPS-1995 

 
ी तापराव पािटल िचखलीकर (नादंेड़): EPS-95 पशनस िज ह ने अपनी सेवा काल म देश के िलए 

अपना खून पसीना बहा कर सेवा क , उ ही सेवािनवतृ कमचा रय  को आज अ यंत कम पशन म दयनीय 

ि थित म अपना जीवन का गजुारा करना पड़ रहा है जो िक िकसी भी हालत म गजुार ेलायक नह  है । 

भारत सरकार लोकक याण सेतु जैसी कई पशन योजनाए ंचला रही है लेिकन िफर भी EPS कमचारी 

विंचत ह । इ ह जो 1170 पए ितमाह िमलता है उसमे इनका गजुारा करना बहत मिु कल है । म 

सरकार का यानाकषण करना चाहंगा िक माननीय धानमं ी जी ारा आ ासन एव ंिदशािनदश होने के 

बाद भी अभी तक यह काय लंिबत ह ै।  

म सरकार से आ ह पूवक मांग करता ह ँिक शी ाितशी  इन कमचा रय  को इनके ारा िवभाग 

को दी गई मांग  पर माननीय धान मं ी जी के िदशिनदश  क  पालना क  जाए ं। 
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(xiv) Need to construct Railway overbridge/underbridge at  
Railway crossings in Banda Parliamentary Constituency 

 
ी आर. के. िसहं पटेल (बांदा): उ र-म य रेल यागराज जोन के अंतगत मेर ेसंसदीय े  बांदा-

िच कूट म झासँी यागराज रलेव ेलाइन म खोह रेलवे फाटक, अतरा रलेवे फाटक, मािनकपरु-सतना 

रेलवे लाइन पर रेलवे फाटक, मारकंुडी रलेवे फाटक आिद ािसंग पड़ती है जहां पर रेलवे फाटक बदं 

होने से गािड़य  क  काफ  लंबी लाइन लगती है, िजससे आम जनमानस को काफ  िद कत होती है, तथा 

आए िदन दघुटनाए ंदेखने को िमलती है ।  

 अतः सरकार से मांग करता ह ँिक जनता क  मांग को यान म रखते हये उपरो  रेलवे ािसंग  

पर रलेवे ओवर ि ज/अडंरि ज का िनमाण कराकर सम या का समाधान कराने का क  कर । 
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 (xv) Need to provide social security benefits to  

persons living below poverty line and persons with disabilities 
 

कँुवर पु पे  िसहं च देल (हमीरपुर): वतमान जनक याणकारी और लोकताि क यव था म बचत  

को ो साहन या सामािजक सरु ा के िविभ न उपाय  के मा यम से मानव जीवन को भिव य क  

अिनि तताओ ंके सापे  सरुि त बनाने का यास िकया जा सकता है । इस म म सरकार ारा सभी 

देशवािसय  के िलए िव ीय उपाय  के साथ साथ सामािजक सरु ा दान करने के यथासभंव यास िकए 

जा रहे ह ।  

धानमं ी गरीब क याण योजना (PMGKY) के अतंगत अनेक क याणकारी यास िकए जा  

रहे ह और इस योजना के एक मखु घटक रा ीय सामािजक सहायता काय म (NSP) के अतंगत 

गरीबी रखेा के नीचे रहने वाले िद याग  को सामािजक सरु ा के प म इंिदरा गाँधी रा ीय िवकलांगता 

पशन योजना के ारा पशन भी दी जा रही है । एक आंकड़ ेके अनसुार वष 2020 म 7.73 लाख िद याग  

को 77.34 करोड़ पये दान िकए गए और वष 2022-23 म इनक  सं या पूरे देश म लगभग 8 लाख व 

उ र देश म लगभग 75 हज़ार रही । 

पर तु इन राहत उपाय  म यापकता क  आव यकता है । सामािजक सरु ा हेतु एक कृत 

ि कोण को अपनाया जा सकता है िजसम सामािजक सरु ा के सभी आयाम जैसे पशन, वा य 

इ यािद एक साथ सि मिलत ह  तथा ये न िसफ गरीबी रखेा के नीचे अिपतु सभी आय वग के िद यांग 

जन  के िलए ह  एवं इस सम  सामािजक सुर ा उपाय के िलए िनजी े  को बेहद स ते सामािजक 

सरु ा उ पाद  के िनमाण के िलए ो सािहत िकया जा सकता है िजसम क  और रा य सरकारे भी 

अपना योगदान कर सके ।  

इसके अित र  ज मजात व अ य कार के मानिसक रोिगय  के ित सामािजक सरु ा उपाय  

क  भी िनतांत आव यकता है | वतमान म परेट एसोिसएशन को मानिसक रोिगय  हेतु लोन उपल ध 

कराने क  ही यव था है  । िनजी े  म भी इनके िलए पशन और वा य बीमा उ पाद  का अभाव है | 
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अतः म सरकार से यह मांग करता ह ँिक गरीबी रेखा के नीचे रहने वाल  के साथ साथ सभी आय 

वग के िद यांग और मानिसक रोिगय  के िलए िनजी े  और रा य सरकार  के साथ िमलकर सम  

सामािजक उपाय करके पशन, वा य बीमा इ यािद उपल ध कराने के यास िकए जाए ँ । 
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(xvi) Regarding construction of a high level bridge over  

Mahanadi river in Boudh district 
 

SHRIMATI SANGEETA KUMARI SINGH DEO (BOLANGIR): There is a long 

standing demand from the people of Birmaharajpur Subdivision of Subarnapur 

district which is a part of my Constituency, for the construction of a High - Level 

Bridge over Mahanadi river from village Deuli of Bagbar Gram Panchayat 

(Birmaharajpur Block) to Baunsuni in Boudh district.  

A proposed railway station is to be constructed in Baunsuni, as part of the 

Balangir Khurda railway project. With the construction of a High - Level Bridge over 

the Mahanadi river, the distance from Birmaharajpur to Baunsuni railway station 

would be only 6-7 kms. Whereas, currently, the distance between Birmaharajpur 

and the proposed Sonepur railway station would be 30 kms.  

It would also shorten the distance for people travelling by road to 

Bhubaneswar which is the State Capital.  

I request the Hon'ble Minister of Road Transport & Highway to: kindly have 

the matter examined and considered. 
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(xvii) Regarding plight of tribals in 

Kanniyakumari Parliamentary Constituency 
 

SHRI VIJAYKUMAR ALIAS VIJAY VASANTH (KANYAKUMARI): I would like to 

highlight the plight of tribals living in my Kanniyakumari Parliamentary Constituency. 

There are 48 tribal settlements in the Kanniyakumari district which falls under 4 

village Panchayats. These village hamlets are cut off from the main land due to 

geographical reasons and we are unable to provide them with basic needs. These 

are basically hilly regions of Western Ghats. In order to address the concern of 

these people at the earliest, I would request the Government to include these 

hamlets under the Special Central Assistance for Tribal Development (SCA For TD). 

We need to find solutions for their electricity requirement, develop decent roads and 

provide them with medical facilities. We need to provide them with pucca houses 

and proper toilets. The mobile connectivity for these villages is also of utmost 

importance. I would urge upon the concerned Ministry of the Tribal Affairs to take up 

the concerns of these villages and special assistance be provided by the Central 

Government to provide basic needs such as electricity, roads, medical facilities and 

mobile connectivity. 
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(xviii) Regarding measures to prevent air pollution caused by the fire at 

Brahmapuram Waste Plant, Kochi, Kerala 
 

SHRI HIBI EDEN (ERNAKULAM): Kochi city and its neighbouring areas were 

engulfed in toxic fumes after an incident of fire at Brahmapuram Waste Plant. Many 

have to undergo treatments for respiratory diseases, colds and Skin burns. Experts 

have warned that the residents of Kochi could experience serious long-term health 

problems in the after-effect of air pollution. Smoke-containing deadly Chemical 

compounds including dioxin have covered Kochi for more than 10 days. I urge upon 

the Government to undertake the following: 

1. Conduct a survey by a medical expert team from AIIMS to understand the 

health condition of the local residents, and its long-term after-effects and take 

the initiative to provide necessary treatment facilities.  

2. To conduct an environmental study by an expert national team to evaluate the 

depth of pollution happened in the district.  

3. To declare the incident as a national disaster.  

4. To probe, if there is any human intervention in the fire, the culprits should be 

found and punishment should be given in time.  

5. Central Government to allocate funds to build an advanced waste treatment 

plant.  

6. All legal precautions should be strengthened to prevent the recurrence of 

such incidents. 
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(xix) Need to bring down the high prices of petrol in the country 

 
SHRIMATI PRATIMA MONDAL (JAYNAGAR): I would like to draw attention to a 

matter of serious concern which is affecting the entire county. The high prices of 

petrol are affecting every sphere of people's lives in India. The high transportation 

cost is leading to an increased prices of essential items. This has been happening 

over the past three years. It has pushed people into poverty by making 

transportation and necessary items unaffordable. Despite India announcing that it is 

getting oil at a cheaper price from Russia there has not been a significant decline in 

the prices. At an international level, the price of crude oil has witnessed a decline 

but the petrol prices in the country have gone up rather than going down. How is the 

petrol price calculated in the first place? Are the refining costs and taxes so high that 

fall in global price is not yielding positive results in the country? I urge upon the 

Government to take necessary action to bring down the prices. 
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(xx) Need to rename Makhdumpur Railway Station under  

Danapur Railway Division of the East Central Railway Zone after  
Late Shri Sukhdev Prasad Verma 

 
ी च दे र साद (जहानाबाद): िस  वतं ता सेनानी, पूव सांसद एवं पवू मं ी सखुदेव साद वमा 

मेर ेसंसदीय े  जहानाबाद के अतंगत सुगांव के रहने वाले थे । मखदमुपरु म सखुदेव साद वमा के नाम 

पर एक रफेरल अ पताल िबहार सरकार के ारा बनाया गया है । क  सरकार के ारा भी उनके स मान 

म कुछ िकया जाना चािहए । पूव म य रेल अतंगत दानापुर मंडल के पटना गया रले खडं पर ि थत 

मखदमुपरु रलेवे टेशन है । मुगलसराय टेशन आज दीन दयाल उपा याय टेशन है । नवबंर 2021 तक 

कुल 26 रेलवे टेशन  के नाम वतमान क  सरकार के कायकाल के दौरान बदले गए ह । ऐसे िकतने सार े

टेशन रेल मं ालय ने महापु ष  के नाम पर रखे ह ।  

करोड़  लोग  के ेरणा ोत व. सखुदेव साद वमा के नाम पर मखदमुपरु टेशन का नामकरण 

होना चािहए । अगर इस काम म रा य सरकार के ारा जो भी कारवाई क  जानी है, उस काम म सहयोग 

लेते हए क ीय गहृ मं ालय और नोडल मं ालय के मा यम से इस काय को िकया जाए । इस तरह के 

मामल  म तकनीक  और कानूनी मु े का हल भी रले मं ालय का दािय व है । 

मेरी क  सरकार से मांग है िक यापक जनिहत म िबहार के गौरव िपछड़े वग के मसीहा व. 

सखुदेव साद वमा के नाम पर मखदमुपरु टेशन का नाम कर िदया जाए । 
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(xxi) Regarding auction of the Sakhigopal-B Kankili  

Coal Block in Angul District of Odisha 
 

SHRI MAHESH SAHOO (DHENKANAL): On 7th March 2023, auction of 

Sakhigopal -B Kankili Coal Block in Angul District of Odisha was conducted by 

Ministry of Coal. 152 acres of inhabited portion of Talabeda village which has a total 

area of 233 acres was auctioned and the rest land was left out of the entire process.  

The air of the entire area is polluted and is adjacent to Coal Corridor Road of 

Mahanadi Coalfield Limited (MCL). Once the villagers are shifted out of the area, 

they would be left with the land which is highly polluted within the area. The left-out 

land will not be fit for agricultural or any other commercial purposes. If the left-out 

area is not included within the auctioned block and compensated in proper terms, a 

huge injustice would be done to the people which will violate natural justice. In this 

regard, I have also written letter to CMD of the Mahanadi Coalfield Limited.  

Therefore, I urge upon the Hon'ble Minister of Coal to look into the matter on 

an urgent basis so that justice due is delivered to the people of Talabeda village 

already affected by the auction. 
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(xxii) Regarding  inclusion of languages of tribal communities  
in the Eighth Schedule to the Constitution and recognition of 

 a separate religious code for tribals 
 

ी नव कुमार सरनीया (कोकराझार): देश के आिदवािसय  क  मखु दो मांग है । पहला उनक  भाषा 

जैसे ग डी, भील, हो, िमजो, कमतापरुी, करक बोरक, मुंडारी आिद को सिंवधान क  आठव  अनसुूची म 

सि मिलत करना और ग डी, सरना, बाथौ आिद धम के लोग  के िलए अलग से धम कोड क  मांग वष  से 

देश के आिदवासी समाज करते आ रहे है ।  

इसिलए मेरा रा य सरकार एवं क  सरकार से मांग है िक देश के मूल िनवािसय  क  इन मु य 

मांग  को ज द से ज द पणू करने के िलए ज री कदम उठाने क  कृपा कर । 

_________ 
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माननीय सभापित : आइटम न बर 19, माननीय िव  मं ी जी  । 

12.09 hrs 

FINANCE BILL, 2023 

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS 

(SHRIMATI NIRMALA SITHARAMAN): Sir, I rise to move:- 

“That the Bill to give effect to the financial proposals of the Central 

Government for the financial year 2023-2024 be taken into 

consideration.” 

  Thank you for giving me this opportunity. I just want to draw and put it to the 

hon. Members consideration two or three things which are important. The Finance 

Bill actually brought in ten main provisions which are helpful for the middle class and 

for the community as a whole and to do ease of business – ten of them. … 

(Interruptions) Eleven new ones are being brought in now. The stakeholder 

consultations have helped to improve the Finance Bill so as to represent the society 

better.  While an Amendment is for the GST Council which is establishing the 

Tribunal -- Sir, I want to make sure that is all recorded -- but more importantly, I 

want to draw the hon. Members attention to two things. One is representations have 

been received that the National Pension System for the Government employees 

needs to be improved. I propose to set up a Committee under the Finance Secretary 

to look into this issue of pensions and evolve an approach which addresses the 

needs of the employees while maintaining fiscal prudence to protect the common 

citizens. The approach will be designed for adoption by both Central and State 

Governments.  
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 There is one more thing. It has been represented that payments for foreign 

tours through credit cards are not being captured under the Liberalised Remittance 

Scheme (LRS) and such payments escape tax collection at source.… (Interruptions)  

The Reserve Bank is being requested to look into this with a view to bring credit 

card payments for foreign tours within the ambit of LRS and tax collection at source 

thereon. … (Interruptions) There are many more things which I would like to talk 

about but certainly, I do not want to take more time.  I thank you for giving me this 

opportunity.      

माननीय सभापित :  यह है : 

“िक िव ीय वष 2023-24 के िलए के ीय सरकार क  िव ीय थापनाओ ंको भावी 

करने वाले िवधेयक पर िवचार िकया जाए ।” 

ताव वीकृत हआ । 

… ( यवधान) 

माननीय सभापित : अब सभा िवधयेक पर खंडवार िवचार करेगी ।  

Clause 2          Income Tax 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 2 स े4 तुत क िजए । 

Amendments made: 

Page 16, after line 12, insert–– 

“Provided further that where the total income of a person, being a specified 

fund referred to in clause (c) of the Explanation to clause (4D) of section 10 of 

the Income-tax Act, includes any income under clause (a) of sub-section (1) 

of section 115AD of the Income-tax Act, the advance tax computed on that 

part of income shall not be increased by any surcharge;”.  (2) 
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Page 20, after line 15, insert–– 

“Provided also that in the case of a specified fund, referred to in clause (c) of 

the Explanation to clause (4D) of section 10 of the Income-tax Act, whose 

income is chargeable to tax under sub-section (1A) of section 115BAC and 

where such income includes any income under clause (a) of sub-section (1) 

of section 115AD of the Income-tax Act, the advance tax computed on that 

part of income shall not be increased by any surcharge:”.  (3) 

Page 23, after line 24, insert–– 

“Provided further that nothing contained in this sub-section shall apply in 

respect of income-tax as specified in sub-section (9), calculated on income, 

referred to in clause (a) of sub-section (1) of section 115AD of the Income-tax 

Act, of specified fund referred to in clause (c) of the Explanation to clause 

(4D) of section 10 of the Income-tax Act.”. (4) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

“िक खंड 2, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 2, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

 Clause 3        Amendment of section 2 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 5 तुत क िजए । 

Amendment made: 

Page 24, after line 24, insert–– 
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‘(ca) in clause (37A), in sub-clause (ii), after the figures and letter “194B,”, the 

figures and letters “194BA,” shall be inserted;’.  (5) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

“िक खंड 3, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 3, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 4 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

Clause 5       Amendment of section 10 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 6 स े10 तुत क िजए । 

Amendments made: 

Page 25, for lines 35 to 38, substitute— 

“(ba) for clause (4G), the following clauses shall be substituted with effect from the 

1st day of April, 2024, namely:— 

‘(4G) any income received by a non-resident from,— 

(i)  portfolio of securities or financial products or funds, managed or 

administered by any portfolio manager on behalf of such non-resident; or  

(ii) such activity carried out by such person, as may be notified by the 

Central Government in the Official Gazette, in an account maintained 

with an Offshore Banking Unit in any International Financial Services 

Centre, as referred to in sub-section (1A) of section 80LA, to the extent 
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such income accrues or arises outside India and is not deemed to accrue 

or arise in India. 

Explanation.—For the purposes of this clause, “portfolio manager” shall have 

the same meaning as assigned to it in clause (z) of sub-regulation (1) of 

regulation 2 of the International Financial Services Centres Authority (Capital 

Market Intermediaries) Regulations, 2021, made under the International 

Financial Services Centres Authority Act, 2019; (4H) any income of a non-

resident or a Unit of an  

International Financial Services Centre as referred to in sub-section (1A) of 

section 80LA engaged primarily in the business of leasing of an aircraft, by 

way of capital gains arising from the transfer of equity shares of domestic 

company, being a Unit of an International Financial Services Centre as 

referred to in sub-section (1A) of section 80LA, engaged primarily in the 

business of lease of an aircraft which has commenced operations on or 

before the 31st day of March, 2026: 

Provided that the provisions of this clause shall apply for capital gains arising 

from the transfer of equity shares of such domestic company in a previous 

year relevant to an assessment year falling within the– 

1. period of ten assessment years beginning with the assessment year 

relevant to the previous year in which the domestic company has commenced 

operations; or 
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2. period of ten assessment years beginning with the assessment year 

commencing on the 1st day of April, 2024, where the period referred to in 

clause (a) ends before the 1st day of April, 2034. 

Explanation.—For the purposes of this clause, “aircraft” means an aircraft or a 

helicopter, or an engine of an aircraft or a helicopter, or any part thereof;’.”. 

      (6) 

Page 30, after line 32, insert— 

‘(ha)  in clause (23FE), in the opening paragraph,   for the word interest”,  the 

words, brackets and figures “interest, any sum referred to in clause (xii) of 

sub-section (2) of section 56” shall be substituted with effect from the 1st  day 

of April, 2024;’.   (7) 

Page 30, after line 33, insert— 

“(ia)  for clause (26AAA), the following clause shall be substituted and shall 

be deemed to have been substituted with effect from the 1st  day of April, 

1990, namely:— 

         ‘(26AAA) in case of an individual, being a Sikkimese, any income which 

 accrues or arises to him— 

 (a)  from any source in the State of Sikkim; or 

 (b)  by way of dividend or interest on securities. 

Explanation.—For the purposes of this clause "Sikkimese" shall mean— 

 (i)  an individual, whose name is recorded in the register maintained under the 

Sikkim Subjects Regulation, 1961 read with the Sikkim Subject Rules, 1961 
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(hereinafter referred to as the “Register of Sikkim Subjects”), immediately 

before the 26th  day of April, 1975; or 

(ii)  an individual, whose name is included in the Register of Sikkim Subjects 

by virtue of the Government of India Order No. 26030/36/90-I.C.I., dated the 

7th  August, 1990 and Order of even number dated the 8th April, 1991; or 

(iii) any other individual, whose name does not appear in the Register of 

Sikkim Subjects, but it is established beyond doubt that the name of such 

individual's father or husband or paternal grand-father or brother from the 

same father has been recorded in that register; or 

(iv) any other individual, whose name does not appear in the Register of 

Sikkim Subjects but it is established that such individual was domiciled in Sikkim   

on or before the 26th  day of April, 1975; or 

(v) any other individual, who was not domiciled in Sikkim on or before the 

26th day of April, 1975, but it is established beyond doubt that such individual's 

father or husband or paternal grand-father or brother from the same father was 

domiciled in Sikkim on or before the 26th day of April, 1975; 

(ib) after clause (34A), the following clause shall be inserted with effect from the 1st  

day of April, 2024,namely:— 

‘(34B) any income of a unit of any International Financial Services Centre, 

primarily engaged in the business of leasing of an aircraft, by way of 

dividends from a company being a unit of any International Financial 

Services Centre primarily engaged in the business of leasing of an aircraft. 
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Explanation.- For the purposes of this clause,“International Financial 

Services Centre” shall have the same meaning  as assigned to it in clause 

(q) of section 2 of the Special Economic Zones Act,2005;’.    

(8)      28 of 2005 

Page 31, line 3, for “clause shall” , substitute “clauses shall”  (9) 

Page 31,after line 22, insert— 

‘(46B) any income accruing or arising to,— 

(i) National Credit Guarantee Trustee Company Limited, being a company 

established and wholly financed by the Central Government for the purposes 

of operating credit guarantee funds established and wholly financed by the 

Central Government; or 

(ii) a credit guarantee fund established and wholly financed by the Central 

Government and managed by the National Credit Guarantee Trustee 

Company Limited; or 

(iii) Credit Guarantee Fund Trust for Micro and Small Enterprises, being a 

trust created by the Government of India and the Small Industries 

Development Bank of India established under sub-section (1) of section 3 of 

the Small Industries Development Bank of India Act, 1989;’.   

        (10) 

(Shrimati Nirmala Sitharaman) 
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माननीय सभापित :  यह है : 

  “िक खंड 5, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 5, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 6 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

Clause  7        Amendment of  section 11 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 11 स े13 तुत क िजए । 

Amendments made: 

Page 34, line 35, for “, clause (46)”, substitute “, clause (23EC), clause (46)”.

   (11) 

Page 34, line 39, for “clause (46)”, substitute “clause (23EC) or clause (46)”.

   (12) 

Page 35, line 3, for “clause (46)”, substitute “clause (23EC) or clause (46)”. 

  (13) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है : 

  “िक खंड 7, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 7, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 8 स े20 िवधेयक म जोड़ िदए गए । 

… ( यवधान) 
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Clause  21       Amendment of  section 47 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 14 स े16 तुत क िजए । 

Amendments made: 

Page 40, after line 31, insert— 

“(i) for clause (a), the following clause shall be substituted, namely:–– 

‘(a) “original fund” means–– 

(A) a fund established or incorporated or registered outside India, which 

collects funds from its members for investing it for their benefit and fulfils the 

following conditions, namely:— 

 (i)  the fund is not a person resident in India; 

 (ii)  the fund is a resident of a country or a specified territory with which an 

agreement referred to in sub-section (1) of section 90 or sub-section (1) of 

section 90A has been entered into; or is established or incorporated or 

registered in a country or a specified territory as may be notified by the Central 

Government in this behalf; 

(iii)  the fund and its activities are subject to applicable investor protection 

regulations in the country or specified territory where it is established or 

incorporated or is a resident; and 

(iv)  fulfils such other conditions as may be prescribed;  

(B) an investment vehicle, in which Abu Dhabi Investment Authority is the direct or 

indirect sole shareholder or unit holder or beneficiary or interest holder and such 

investment vehicle is wholly owned and controlled, directly or indirectly, by the Abu 

Dhabi Investment Authority or the Government of Abu Dhabi; or 
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(C) a fund notified by the Central Government in the Official Gazette in this behalf 

subject to such conditions as may be specified;’.”.  (14) 

Page 40, line 32, for “(i)”,substitute “(ia)”.    (15) 

Page 41, after line 14, insert— 

“(c) after clause (xix), the following clause shall be inserted, namely:— 

‘(xx) any transfer of a capital asset, being an interest in a joint venture, held 

by a public sector company, in exchange of shares of a company 

incorporated outside India by the Government of a foreign State, in 

accordance with the laws of that foreign State. 

Explanation.––For the purposes of this clause, “joint venture” shall mean a business 

entity, as may be notified by the Central Government in the Official Gazette.’.”. 

        (16) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक खंड 21, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 21, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

 

Clause   22     Amendment of  section 48 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 17 और 18 तुत क िजए । 

Amendments made: 

Page 41, line 16, omit “proviso”.    (17) 
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Page 41, after line 21, insert— 

“Explanation 1.—For the removal of doubt, it is hereby clarified that the cost 

of acquisition of a unit of a business trust shall be reduced and shall be deemed 

to have always been reduced by any sum received by a unit holder from the 

business trust with respect to such unit, which is not in the nature of income as 

referred to in clause (23FC) or clause (23FCA) of section 10 and which is not 

chargeable to tax under clause (xii) of sub-section (2) of section 56 and  under 

sub-section (2) of section 115UA. 

Explanation 2.—For the purposes of Explanation 1, it is clarified that where 

transaction of transfer of a unit is not considered as transfer under section 47 

and cost of acquisition of such unit is determined under section 49, sum received 

with respect to such unit before such transaction as well as after such transaction 

shall be reduced from the cost of acquisition under the said Explanation.”.                          

    (18) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है : 

  “िक खंड 22, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 22, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

Clause   23    Amendment of section 48 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 19 तुत क िजए । 

Amendment made: 



24.03.2023  862 

 
Page 41, for lines 22 to 25, substitute— 

‘23. In section 49 of the Income-tax Act,— 

1. after sub-section (2AH), the following sub-section shall be  

inserted, namely:— 

“(2AI) Where the capital asset, being shares as referred to in clause 

(xx) of section 47, became the property of the assessee, the cost of 

acquisition of such asset shall be deemed to be the cost of acquisition to 

it of the interest in the joint venture referred to in the said clause.”; 

(b)  after sub-section (9), the following sub-section shall be inserted with 

effect from the1st day of April, 2024, namely:–– 

    “(10) Where the capital asset, being––”.’.  (19) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक खंड 23, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 23, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

  Clause   24   Insertion of  new section 50AA 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 20 स े 23 तुत क िजए । 

Amendments made: 

Page 42, line 3, for “Market Linked Debenture”, substitute “a unit of a Specified 

Mutual Fund acquired on or after the 1st day of April, 2023 or a Market Linked 

Debenture”.  (20) 
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Page 42, line 5, after “debenture”, insert “or unit”.  (21) 

Page 42, line 6, after “debenture”, insert “or unit”.  (22) 

Page 42, for lines 15 to 22, substitute— 

‘Explanation.— For the purposes of this section— 

 (i) “Market Linked Debenture” means a security by whatever name 

called, which has an underlying principal component in the form of a debt 

security and where the returns are linked to market returns on other 

underlying securities or indices and include any security classified or 

regulated as a market linked debenture by the Securities and Exchange 

Board of India; 

 (ii) “Specified Mutual Fund” means a Mutual Fund by whatever name 

called, where not more than thirty five per cent. of its total proceeds is 

invested  in the equity shares of domestic companies:    

Provided that the percentage of equity shareholding held in respect of the 

Specified Mutual Fund shall be computed with reference to the annual 

average of the daily closing figures:’.  (23) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है : 

  “िक खंड 24, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 24, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 25 स े31 िवधयेक म जोड़ िदए गए । 

… ( यवधान) 
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 Clause  32    Amendment of  section 56 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 24 तुत क िजए । 

Amendment made: 

Page 44, for lines 9 to 26, substitute— 

 ‘32. In section 56 of the Income-tax Act, in sub-section (2),–– 

(a)      in clause (viib),–– 

(i) with effect from the 1st day of April, 2024, the words “being 

a resident” shall be omitted; 

(ii) in the Explanation, in clause (aa), after the words and 

figures “Securities and Exchange Board of India Act, 1992 or 

regulated under the”, the words, brackets and figures 

“International Financial Services Centre Authority (Fund 

Management) Regulations, 2022 made under the” shall be 

inserted; 

(b)           after clause (xi), with effect from the 1st day of April,     

                2024, the following clauses shall be inserted,       

                namely:–– 

     ‘(xii) any specified sum received  by a unit holder from a 

business trust during the previous year, with respect to a unit 

held by him at any time during the previous year. 

Explanation.––For the purposes of this clause, “specified 

sum” shall be computed in accordance with the following 

 

 

 

 

 

15 of 

1992. 
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formula, namely:–– 

Specified sum=A-B-C (which shall be deemed to be zero if 

sum of B and C is greater than A), where–– 

A=aggregate of sum distributed by the business trust with 

respect to such unit, during the previous year or during any 

earlier previous year or years, to such unit holder, who holds 

such unit on the date of distribution of sum or to any other 

unitholder who held such unit at any time prior to the date of 

such distribution, which is,- 

(a) not in the nature of income referred to in clause (23FC) 

or clause (23FCA) of section 10; and 

(b) not chargeable to tax under sub-section (2) of section 

115UA; 

B=amount at which such unit was issued by the business 

trust; and 

C=amount charged to tax under this clause in any earlier 

previous year;’.’.                                                       (24) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है : 

  “िक खंड 32, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 32 िवधयेक म जोड़ िदया गया । 

खंड 33 स े41 िवधयेक म जोड़ िदए गए । 
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… ( यवधान) 

माननीय सभापित:  माननीय मं ी जी, कृपया ताव तुत कर । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move:  

“That this House do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as it 

requires that an amendment shall be within the scope of the Bill and 

relevant to the subject matter of the clause to which it relates, in its 

application to Government amendment No.25 to the Finance Bill, 2021 

and that this amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is : 

“That this House do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as it 

requires that an amendment shall be within the scope of the Bill and 

relevant to the subject matter of the clause to which it relates,  

in its application to Government amendment No.25* to the Finance Bill, 

2021 and that this amendment may be allowed to be moved.” 

The motion was adopted. 

… ( यवधान) 

New Clause 41A 

Amendment made: 

Page 48, after line 27, insert— 
                                                             
 Vide Amendments list No.1 circulated on 22.3.2023 
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Amend-

ment of 

section 

80LA. 

‘41A. In section 80LA of the Income-tax Act, in 

sub-section (1), after clause (b), the following 

proviso shall be inserted, namely:— 

“Provided that for the assessment year 

commencing on or after the 1st day of April, 2023, 

the deduction under this clause shall be one 

hundred percent. of such income.”.’.              (25) 

  

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

“िक नया खंड 41क को िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

नया खडं 41क िवधेयक म जोड़ िदया गया । 

खंड 42 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

 

Clause   43     Amendment of section 87A 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 26 तुत क िजए । 

Amendment made: 

Page 49, for lines 1 to 8, substitute— 

“Provided that where the total income of the assessee is chargeable to tax 

under  sub-section (1A) of section 115BAC, and the  total income— 
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(a)  does not exceed seven hundred thousand rupees, the assessee shall 

be entitled to a deduction, from the amount of income-tax (as computed 

before allowing for the deductions under this Chapter) on his total income with 

which he is chargeable for any assessment year, of an amount equal to one 

hundred per cent. of such income-tax or an amount of twenty-five thousand 

rupees, whichever is less; 

     (b)  exceeds seven hundred thousand rupees and the income-tax 

payable on such total income exceeds the amount by which the total income 

is in excess of seven hundred thousand rupees, the assessee shall be 

entitled to a deduction from the amount of income-tax (as computed before 

allowing the deductions under this Chapter) on his total income, of an amount 

equal to the amount by which the income-tax payable on such total income is 

in excess of the amount by which the total income exceeds seven hundred 

thousand rupees.”.                   (26) 

(Shrimati Nirmala Sitharaman) 
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माननीय सभापित:  यह है : 

  “िक खंड 43, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 43, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 44 स े49 िवधयेक म जोड़ िदए गए । 

… ( यवधान)  

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत कर । 

Motion Re: Suspension of Rule 80(i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move:  

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and 

Conduct of Business in Lok Sabha in so far as it requires that an amendment 

shall be within the scope of the Bill and relevant to the subject matter of the 

clause to which it relates, in its application to the Government amendment 

No. 27 to the Finance Bill, 2023 and that this amendment may be allowed to 

be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and 

Conduct of Business in Lok Sabha in so far as it requires that an amendment 

shall be within the scope of the Bill and relevant to the subject matter of the 

clause to which it relates, in its application to the Government amendment 

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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No. 27* to the Finance Bill, 2023 and that this amendment may be allowed to 

be moved.” 

The motion was adopted. 

New Clause 49A 

Amendment made: 

 Page 49, after line 34, insert—  

 Amend-

ment of 

section 

115A. 

 

‘49A.   In section 115A of the Income-tax 

Act, in sub-section (1), with effect from 

the 1st day of April, 2024,— 

 (i) in clause (a), in sub-clause (A), 

the following proviso shall be inserted, 

namely:— 

“Provided that the amount of 

income-tax calculated on the 

amount of income by way of 

dividend received from a unit in 

an International Financial 

Services Centre, as referred to 

in sub-section (1A) of section 

80LA, shall be ten per cent. ; ”; 

 (ii)  in clause (b), in sub- clauses 

 

                                                             
* Vide Amendments list No. 1 circulated on 22.3.2023. 
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(A) and (B), for the word “ten”, 

the word “twenty” shall be 

substituted.’.             (27)       
 

(Shrimati Nirmala Sitharaman)  

माननीय सभापित :  यह है: 

“िक नया खंड 49क, िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

नया खडं 49क िवधेयक म जोड़ िदया गया । 

खंड 50 स े57 िवधयेक म जोड़ िदए गए । 

… ( यवधान) 

 Clause  58      Amendment of  section 115UA 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 28 तुत क िजए । 

… ( यवधान) 

Amendment made: 

 Page 59, line 15, for“sub-sections (1),(2) and (3)”, substitute “sub-

section (1)”.                         (28) 

 

(Shrimati Nirmala Sitharaman)  

माननीय सभापित :  यह है : 

  “िक खंड 58, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 58, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 59 िवधयेक म जोड़ िदया गया । 
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… ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत कर । 

Motion Re: Suspension of Rule 80(i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move:  

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and 

Conduct of Business in Lok Sabha in so far as it requires that an amendment 

shall be within the scope of the Bill and relevant to the subject matter of the 

clause to which it relates, in its application to the Government amendment 

No. 29 to the Finance Bill, 2023 and that this amendment may be allowed to 

be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and 

Conduct of Business in Lok Sabha in so far as it requires that an amendment 

shall be within the scope of the Bill and relevant to the subject matter of the 

clause to which it relates, in its application to the Government amendment 

No. 29* to the Finance Bill, 2023 and that this amendment may be allowed to 

be moved.” 

The motion was adopted. 

 

 

 

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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New Clause 59A 

Amendment made: 

 Page 59, after line 24, insert—  

 Amendment 

of section 

115VP. 

 

 

 

 

 

 

 

 

 

 

28 of 2005. 

‘59A. In section 115 VP of the Income-tax 

Act,–  

1. in sub-section (2), after the proviso, the 

following proviso shall be inserted, 

namely:–– 

“Provided further that a Unit of an 

International Financial Services 

Centre which has availed of 

deduction under section 80LA may 

make an application within three 

months from the date on which such 

deduction ceases.”; 

2. after sub-section (5), the following 

Explanation shall be inserted, namely:–

– 

‘Explanation.––For the purposes of 

this section “International Financial 

Services Centre” shall have the 

same meaning as assigned to it in 
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clause (q) of section 2 of the Special 

Economic Zones Act, 2005.’.’.    (29) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है: 

“िक नया खंड 59क, िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

नया खडं 59क िवधेयक म जोड़ िदया गया । 

खंड 60 स े80 िवधयेक म जोड़ िदए गए । 

Clause  81   Amendment of section 193 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 30 तुत क िजए । 

… ( यवधान) 

Amendment made: 

 Page 69,for lines 28 and 29, substitute–  

       “81. In section 193 of the Income-tax Act, in the proviso, 

for clause (ix), the following clause shall be substituted, 

namely:– 

‘(ix) any interest payable to a "business trust", as defined 

in clause (13A) of section 2, in respect of any securities, by 

a special purpose vehicle referred to in the Explanation to 

clause (23FC) of section 10.’.”.                      (30) 

 

(Shrimati Nirmala Sitharaman)  

माननीय सभापित :  यह है : 

  “िक खंड 81, यथा सशंोिधत, िवधयेक का अगं बने ।” 
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ताव वीकृत हआ । 

खंड 81, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

  Clause  82      Amendment of section 194B 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 31 और 32 तुत क िजए । 

… ( यवधान) 

Amendments made: 

 Page 70, in lines 1 and 2, omit “with effect from the 1st day of 

July, 2023”.                  (31) 

 

 Page 70, line 5, for “July”, substitute “April”.             (32)  

(Shrimati Nirmala Sitharaman)  

माननीय सभापित :  यह है : 

  “िक खंड 82, यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 82, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

Clause  83   Insertion of new section 194BA 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 33 तुत क िजए । 

… ( यवधान) 

Amendment made: 

 Page 70, line 10, omit “with effect from the 1st day of July, 

2023”.                    (33) 

 

(Shrimati Nirmala Sitharaman)  
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माननीय सभापित :  यह है : 

“िक खंड 83, यथा सशंोिधत, िवधेयक का अंग बने ।” 

ताव वीकृत हआ । 

खंड 83, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 84 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत कर । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 34* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

                                                             
* Vide Amendments list No. 1 circulated on 22.3.2023. 
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Government amendment No. 34 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

The motion was adopted. 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 34 तुत क िजए । 

New Clause 84A 

Amendment made:  

 Page 71, after line 13, insert— 

Amendment of 

section 194LC. 

‘84A.  In section 194LC of the Income-tax Act, with 

effect from the 1st day of July, 2023,— 

(i) in sub-section (1), after the proviso, the 

following proviso shall be inserted, namely:–– 

“ Provided further that in case of income by 

way of interest referred to in clause (ic) of sub-

section (2), the income-tax shall be deducted 

at the rate of nine per cent. ” ; 

(ii) in sub-section (2),–– 

(I) in clause (ib), for the word “and”,the word “or” 

shall be substituted; 

(II) after clause (ib), the following clause shall be 

inserted, namely:–– 

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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“(ic) in respect of money borrowed by it from 

a source outside India by way of issuance of 

any long-term bond or rupee denominated 

bond on or after the 1st day of July, 2023, 

which is listed only on a recognised stock 

exchange located in an International 

Financial Services Centre; and”.’.                                    

(34) 

 (Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है: 

“िक नया खंड 84 क  िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

नया खडं 84क  िवधेयक म जोड़ िदया गया । 

खंड 85 स े88 िवधयेक म जोड़ िदए गए । 

   Clause 89     Amendment of section 206AB 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 35 तुत क िजए । 

Amendment made:  

Page 72, for lines 4 and 5, substitute––  

      ‘89. In section 206AB of the Income-tax Act,––  

(i) in sub-section (1), after the figures and letter “194B,”, the figures and letters 

“194BA,” shall be inserted; 

(ii) in sub-section (3), for the proviso, the following proviso shall be 

substituted,’.   (35) 
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 (Shrimati Nirmala Sitharaman) 

 

माननीय सभापित:  यह है: 

 “िक खंड 89, यथा सशंोिधत, िवधयेक का अगं बने । 

ताव वीकृत हआ । 

खंड 89, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

  Clause 90    Amendment of section  206C 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 36 और 37 तुत क िजए । 

Amendments made:  

 Page 72, afterline15, insert— 

‘(i) in clause (a), the words “out of India” at both the places where they 

occur shall be omitted.’  (36) 

Page 72, in line 16, for “(i)”, substitute “(ia)”.    (37) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है: 

 “िक खंड 90, यथा सशंोिधत, िवधयेक का अगं बने । 

ताव वीकृत हआ । 

खंड 90, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत कर । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 
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amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 38* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 38* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

The motion was adopted. 

New Clause 90A 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 38 तुत क िजए । 

Amendment made: 

Page 72, after line 25, insert–– 

Amendment 

of section 

206CC. 

‘90A. In section 206CC of the Income-tax Act, in 

sub-section (1), the following proviso shall be 

inserted with effect from the 1st day of July, 

2023, namely:–– 

                                                             
*Vide Amendments list No. 1 circulated on 22.3.2023. 
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 “Provided that the rate of tax collection at 

source under this section shall not exceed 

twenty per cent.”.’.             (38) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है: 

“िक नया खंड 90 क िवधेयक म जोड़ िदया जाए । ” 

ताव वीकृत हआ । 

नया खडं 90 क िवधेयक म जोड़ िदया गया । 

Clause 91  Amendment of section 206CCA 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 39 तुत क िजए । 

Amendment made: 

Page 72, for lines 26 and 27, substitute–– 

‘91. In section 206CCA of the Income-tax Act,–– 

(i)  in sub-section (1), the following proviso shall be inserted with effect from the 

1st day of July, 2023, namely:–– 

“Provided that the rate of tax collection at source under this section shall not 

exceed twenty per cent.”; 

(ii)  in sub-section (3), for the proviso, the following proviso shall be 

substituted,’.  (39) 

  (Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है: 

“िक खडं 91, यथा सशंोिधत, िवधेयक का अगं बने । 

ताव वीकृत हआ । 
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खंड 91, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 92 स े123 िवधयेक म जोड़ िदए गए । 

माननीय सभापित: माननीय मं ी जी, कृपया ताव तुत क िजए । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 40 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON : The question is:  

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 40
*
 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

The motion was adopted. 

 

 

                                                             
 Vide amendments list No. 1 circulated on 22.03.2023 
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New Clauses 123A and 123B 

Amendment made:  

Page 85, after line 7, insert–  

      ‘123A. In the Customs Act, in section 65, in sub-section (1), for the words 

“subject to”, the words, figures and letter “subject to the provisions of 

section 65A and” shall be substituted. 

    123B. After section 65 of the Customs Act, the following section shall be 

inserted, namely: –– 

“65A. (1) Notwithstanding anything to the contrary contained in this Act or the 

Customs Tariff Act, 1975, the following provision shall, with effect from such date as 

may be notified by the Central Government, apply to goods in relation to which any 

manufacturing process or other operations in terms of section 65 may be carried 

out, namely:–– 

(A) the dutiable goods, which are deposited in the warehouse shall be goods 

on which the integrated tax under sub-section (7) and the goods and services 

tax compensation cess under sub-section (9), of section 3 of the Customs Tariff 

Act, 1975 have been paid, and only for the purpose of the duty payable, other 

than the said tax and cess paid, such dutiable goods shall be warehoused 

goods; 

51 of 1975 

(B) the dutiable goods shall be permitted to be removed for the purpose of 

deposit in the warehouse, where –  



24.03.2023  884 

 
 

(i) in respect of the goods, an entry thereof has been made by presenting 

electronically on the customs automated system, a bill of entry for home 

consumption under section 46 and the goods have been assessed to duty 

under section 17 or section 18, as the case may be, in accordance with 

clause (a) of sub-section (1) of section 15; 

(ii) the integrated tax under sub-section (7), and the goods and services 

tax compensation cess under sub-section (9), of section 3 of the Customs 

Tariff Act, 1975 have been paid in accordance with section 47; 

(iii) on removal of the goods from another warehouse in terms of section 

67, a bill of entry for home consumption under clause (a) of section 68 has 

been presented and the integrated tax under sub-section (7), and the 

goods and services tax compensation cess under sub-section (9), of 

section 3 of the Customs Tariff Act, 1975 have been paid before the goods 

are so removed from that other warehouse; 

(iv) the provisions of section 59, subject to the following modifications 

therein, have been complied with, namely:–  

(a) for the words “bill of entry for warehousing”, the words “bill of entry 

for home consumption” shall be substituted; and 

(b) for the words “amount of the duty assessed”, the words “amount of 

duty assessed, but not paid” shall be substituted; 
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(C) the duty payable in respect of warehoused goods referred to in clause (A), to 

the extent not paid, is paid before the goods are removed from the warehouse in 

such manner as may be prescribed.  

 

(2) The provisions of sub-section (1) shall not apply for the purpose of 

manufacturing process or other operations in terms of section 65 to dutiable goods 

which have been deposited in the warehouse or permitted to be removed for deposit 

in the warehouse prior to the date notified under that sub-section.  

(3)  The Central Government may, if it considers necessary or expedient, and 

having regard to such criteria, including but not limited to, the nature or class or 

categories of goods, or class of importers or exporters, or industry sector, exempt, 

by notification, such goods in relation to which any manufacturing process or other 

operations in terms of section 65 may be carried out, as may be specified in the 

notification, from the application of this section.”.      

       (40) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है: 

“िक नए खडं 123क और 123ख, िवधेयक म जोड़ िदए जाए ं।” 

ताव वीकृत हआ । 

नए खंड 123क और 123ख िवधेयक म जोड़ िदए गए । 

खंड 124 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत क िजए । 
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Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 41* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 41 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

The motion was adopted. 

New Clauses 124A and 124B 

Amendment made:  

Page 85, after line 28, insert— 

‘124A.  In the Customs Act, in section 157, in sub-

section (2), after clause (c), the following clause shall be 

inserted, namely:– 

Amendment of  

section 157. 

 
                                                             
 Vide Amendments list No.1 circulated on 22.03.2023. 
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“(ca) the manner and conditions for 

payment of duty and removal of goods 

under clause (C) of sub-section (1) of 

section 65A;”. 

 

124B. In the Customs Act, in section 

159, after the figures   “43,”, the figures and 

letter “65A,” shall be inserted.’.   (41) 

Amendment of  

section 159. 

 

 

 (Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है: 

“िक नए खडं 124क और 124ख, िवधेयक म जोड़ िदए जाए ं।” 

ताव वीकृत हआ । 

नए खंड 124क और 124ख िवधेयक म जोड़ िदए गए । 

खंड 125 िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

  Clause  126    Amendment of First Schedule 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 42 तुत क िजए । 

Amendment made: 

Page 86, after line 28, insert—  

“(d) with effect from the 1st April, 2023, be also amended in the manner specified in 

the Seventh Schedule.”.  (42) 

(Shrimati Nirmala Sitharaman) 
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माननीय सभापित :  यह है: 

“िक खंड 126, यथा सशंोिधत, िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

 खंड 126, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

खंड 127 से 130 िवधयेक म जोड़ िदए गए । 

… ( यवधान) 

Clause 131  Substitution of new section for section 23 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 43 तुत क िजए । 

Amendment made:  

Page 88, for lines 1 to 20, substitute— 

“131. In section 23 of the Central Goods and Services 

Tax Act, for sub-section (2), the following sub-section 

shall be substituted and shall be deemed to have been 

substituted with effect from the 1st day of July, 2017, 

namely: — 

(2) Notwithstanding anything to the contrary contained in sub-section (1) of 

section 22 or section 24, the Government may, on the recommendations of 

the Council, by notification, subject to such conditions and restrictions as 

may be specified therein, specify the category of persons who may be 

exempted from obtaining registration under this Act.”.   (43) 

 

(Shrimati Nirmala Sitharaman) 

 

Amendment of 
section 23. 
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माननीय सभापित :  यह है: 

“िक खंड 131, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

 खंड 131, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत क िजए । 

 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 44 to the  Finance Bill, 2023 and that 

this amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

                                                             
 Vide Amendments list No.1 circulated on 22.03.2023. 
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Government amendment No. 44* to the  Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

The motion was adopted. 
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New Clause 131A 

 

Amendment made: 

 

Page 88, after line 20, insert— 

‘131A. In section 30 of the Central Goods and Services Tax Act, in sub-

section (1), –– 

(a) for the words “the prescribed manner within thirty days from the date of 

service of the cancellation order:”, the words “such manner, within such time 

and subject to such conditions and restrictions, as may be prescribed.” shall be 

substituted; 

(b) the proviso shall be omitted.’.    (44) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है: 

“िक नया खंड 131क, िवधेयक म जोड़ िदया जाए ।” 

ताव वीकृत हआ । 

नया खडं 131क िवधेयक म जोड़ िदया गया । 

खंड 132 से 137 िवधयेक म जोड़ िदए गए । 

 … ( यवधान) 

माननीय सभापित: माननीय मं ी जी, कृपया ताव तुत क िजए । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

Amendment 

of section 30. 
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“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its  

application to the Government amendment No. 45 to the Finance Bill, 

2023 and that this amendment may be allowed to be moved.” 

HON. CHAIRPERSON : The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 45* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved. ” 

The motion was adopted. 

New Clauses 137A, 137B, 137C, 137D, 137E, 137F and 137G 

Amendment made: 

Page 90, after line 8, insert— 

‘137A. In section 62 of the Central Goods and 

Services Tax Act, in sub-section (2), –– 

Amendment 

of section 

62. 

(a) for the words “thirty days”, the words “sixty days”  

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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shall be substituted; 

(b) the following proviso shall be inserted, namely: –

– 

 

“Provided that where the registered person fails to 

furnish a valid return within sixty days of the 

service of the assessment order under sub-section 

(1),  he may furnish the same within a further 

period of sixty days on  payment of an additional 

late fee of one hundred rupees for each day of 

delay beyond sixty days of the service of the said 

assessment order and in case he furnishes valid 

return within such extended period, the said  

assessment order shall be deemed to have been 

withdrawn, but the liability to pay interest under 

sub-section (1) of section 50 or to pay late fee 

under section 47 shall continue.” 

137B. For section 109 of the Central Goods and 

Services Tax Act, the following section shall be 

substituted, namely: — 

 

 

 

 

 

 

 

 

 

 

 

 

 

Substitution 
of section 
109 
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“109. (1) The Government shall, on the 

recommendations of the Council, by notification, 

establish with effect from such date as may be specified 

therein, an Appellate Tribunal known as the Goods and 

Services Tax Appellate Tribunal for hearing appeals 

against the orders passed by the Appellate Authority or 

the Revisional Authority.  

(2) The jurisdiction, powers and authority conferred on the 

Appellate Tribunal shall be exercised by the Principal 

Bench and the State Benches constituted under sub-

section (3) and sub-section (4).  

(3) The Government shall, by notification, constitute a 

Principal Bench of the Appellate Tribunal at New Delhi 

which shall consist of the President, a Judicial Member, 

a Technical Member (Centre) and a Technical Member 

(State). 

(4) On the request of the State, the Government may, by 

notification, constitute such number of State Benches 

at such places and with such jurisdiction as may be 

recommended by the Council, which shall consist of 

two Judicial Members, a Technical Member (Centre) 

and a Technical Member (State). 

Constitution 

of Appellate 

Tribunal 

and 

Benches 

thereof. 
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 (5) The Principal Bench and the State Bench shall hear 

appeals against the orders passed by the Appellate 

Authority or the Revisional Authority: 

     Provided that the cases in which any one of the 

issues involved relates to the place of supply, shall be 

heard only by the Principal Bench. 

    (6) The President shall, from time to time, by a 

general or special order, distribute the business of the 

Appellate Tribunal among the Benches and may 

transfer cases from one Bench to another. 

     (7) The senior-most Judicial Member within the State 

Benches, as may be notified, shall act as the Vice-

President for such State Benches and shall exercise 

such powers of the President as may be prescribed, 

but for all other purposes be considered as a Member.  

     (8)  Appeals, where the tax or input tax credit 

involved or the amount of fine, fee or penalty 

determined in any order appealed against, does not 

exceed fifty lakh rupees and which does not involve 

any question of law may, with the approval of the 

President, and subject to such conditions as may be 

prescribed on the recommendations of the Council, be 
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heard by a single Member, and in all other cases, shall 

be heard together by one Judicial Member and one 

Technical Member.  

(9) If, after hearing the case, the Members differ in their 

opinion on any point or points, such Member shall state 

the point or points on which they differ, and the 

President shall refer such case for hearing,— 

(a) where the appeal was originally heard by 

Members of a State Bench, to another Member of 

a State Bench within the State or, where no such 

other State Bench is available within the State, to 

a Member of a State Bench in another State;  

(b) where the appeal was originally heard by 

Members of the Principal Bench, to another 

Member from the Principal Bench or, where no 

such other Member is available, to a Member of 

any State Bench, and such point or points shall be 

decided according to the majority opinion 

including the opinion of the Members who first 

heard the case.  

 (10) The Government may, in consultation with the 

President, for the administrative efficiency, transfer 
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Members from one Bench to another Bench: 

Provided that a Technical Member (State) of a 

State Bench may be transferred to a State Bench only 

of the same State in which he was originally appointed, 

in consultation with the State Government. 

(11) No act or proceedings of the Appellate Tribunal 

shall be questioned or shall be invalid merely on the 

ground of the existence of any vacancy or defect in the 

constitution of the Appellate Tribunal.” 

137C. For section 110 of the Central Goods and 

Services Tax Act, the following section shall be 

substituted, namely: — 

Substitution of 

new section for 

section 110. 

“110. (1)A person shall not be qualified for appointment 

as— 

(a) the President, unless he has been a Judge 

of the Supreme Court or is or has been the Chief 

Justice of a High Court; 

(b) a Judicial Member, unless he – 

(i) has been a Judge of the High Court; 

or 

(ii) has, for a combined period of ten 

years, been a District Judge or an Additional 

President and 

Members of 

Appellate 

Tribunal, their 

qualification, 

appointment, 

conditions of 

service, etc. 
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District Judge; 

(c) a Technical Member (Centre), unless he is 

or has been a member of the Indian Revenue 

(Customs and Indirect Taxes) Service, Group A, or 

of the All India Service with at least three years of 

experience in the administration of an existing law 

or goods and services tax in the Central 

Government, and has completed at least twenty-

five years of service in Group A; 

(d) a Technical Member (State), unless he is or 

has been an officer of the State Government or an 

officer of the All India Service, not below the rank 

of Additional Commissioner of Value Added Tax or 

the State goods and services tax or such rank, not 

lower than that of the First Appellate Authority, as 

may be notified by the concerned State 

Government, on the recommendations of the 

Council and has completed twenty-five years of 

service in Group A, or equivalent, with at least 

three years of experience in the administration of 

an existing law or the goods and services tax or in 

the field of finance and taxation in the State 



24.03.2023  899 

 
Government: 

Provided that the State Government may, on 

the recommendations of the Council, by 

notification, relax the requirement of completion of 

twenty-five years of service in Group A, or 

equivalent, in respect of officers of such State 

where no person has completed twenty-five years 

of service in Group A, or equivalent, but has 

completed twenty-five years of service in the 

Government, subject to such conditions, and till 

such period, as may be specified in the notification. 

(2) The President, Judicial Member, Technical Member 

(Centre) and Technical Member (State) shall be 

appointed or re-appointed by the Government on the 

recommendations of a Search-cum-Selection Committee 

constituted under sub-section (4): 

Provided that in the event of the occurrence of any 

vacancy in the office of the President by reason of his 

death, resignation or otherwise, the Judicial Member or, 

in his absence, the senior-most Technical Member of the 

Principal Bench shall act as the President until the date 

on which a new President, appointed in accordance with 
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the provisions of this Act to fill such vacancy, enters upon 

his office: 

Provided further that where the President is unable 

to discharge his functions owing to absence, illness or 

any other cause, the Judicial Member or, in his absence, 

the senior-most Technical Member of the Principal 

Bench, shall discharge the functions of the President until 

the date on which the President resumes his duties. 

(3) While making selection for Technical Member (State) 

of a State Bench, first preference shall be given to 

officers who have worked in the State Government of the 

State to which the jurisdiction of the Bench extends. 

(4) (a) The Search-cum-Selection Committee for 

Technical Member (State) of a State Bench shall consist 

of the following members, namely: –– 

(i) the Chief Justice of the High Court in 

whose jurisdiction the State Bench is 

located, to be the Chairperson of the 

Committee; 

(ii) the senior-most Judicial Member in 

the State, and where no Judicial Member is 

available, a retired Judge of the High Court 
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in whose jurisdiction the State Bench is 

located, as may be nominated by the Chief 

Justice of such High Court; 

(iii) Chief Secretary of the State in which 

the State Bench is located; 

(iv) one Additional Chief Secretary or 

Principal Secretary or Secretary of the State 

in which the State Bench is located, as may 

be the nominated by such State 

Government, not in-charge of the 

Department responsible for administration of 

State tax; and 

(v) Additional Chief Secretary or Principal 

Secretary or Secretary of the Department 

responsible for administration of State tax, of 

the State in which the State Bench is located 

–– Member Secretary; and 

(b) the Search-cum-Selection Committee for all 

other cases shall consist of the following members, 

namely:–– 

(i) the Chief Justice of India or a Judge of 

Supreme Court nominated by him, to be the 
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Chairperson of the Committee; 

(ii) Secretary of the Central Government 

nominated by the Cabinet Secretary –– Member; 

(iii) Chief Secretary of a State to be nominated 

by the Council–– Member; 

(iv) one Member, who–– 

(A) in case of appointment of a President 

of a Tribunal, shall be the outgoing President 

of the Tribunal; or 

(B) in case of appointment of a Member of 

a Tribunal, shall be the sitting President of 

the Tribunal; or 

(C) in case of the President of the Tribunal 

seeking re-appointment or where the 

outgoing President is unavailable or the 

removal of the President is being considered, 

shall be a retired Judge of the Supreme 

Court or a retired Chief Justice of a High 

Court nominated by the Chief Justice of 

India; and 

(v) Secretary of the Department of Revenue in 

the Ministry of Finance of the Central Government 
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–– Member Secretary. 

(5) The Chairperson shall have the casting vote and the 

Member Secretary shall not have a vote. 

(6) Notwithstanding anything contained in any judgment, 

order, or decree of any court or any law for the time being 

in force, the Committee shall recommend a panel of two 

names for appointment or re-appointment to the post of 

the President or a Member, as the case may be. 

(7) No appointment or re-appointment of the Members of 

the Appellate Tribunal shall be invalid merely by reason 

of any vacancy or defect in the constitution of the Search-

cum-Selection Committee. 

(8) Notwithstanding anything contained in any judgment, 

order, or decree of any court or any law for the time being 

in force, the salary of the President and the Members of 

the Appellate Tribunal shall be such as may be 

prescribed and their allowances and other terms and 

conditions of service shall be the same as applicable to 

Central Government officers carrying the same pay: 

Provided that neither the salary and allowances nor 

other terms and conditions of service of the President or 

Members of the Appellate Tribunal shall be varied to their 
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disadvantage after their appointment: 

Provided further that, if the President or Member 

takes a house on rent, he may be reimbursed a house 

rent higher than the house rent allowance as are 

admissible to a Central Government officer holding the 

post carrying the same pay, subject to such limitations 

and conditions as may be prescribed. 

(9) Notwithstanding anything contained in any judgment, 

order, or decree of any court or any law for the time being 

in force, the President of the Appellate Tribunal shall hold 

office for a term of four years from the date on which he 

enters upon his office, or until he attains the age of sixty-

seven years, whichever is earlier and shall be eligible for 

re-appointment for a period not exceeding two years. 

(10) Notwithstanding anything contained in any judgment, 

order, or decree of any court or any law for the time being 

in force, the Judicial Member, Technical Member (Centre) 

or Technical Member (State) of the Appellate Tribunal 

shall hold office for a term of four years from the date on 

which he enters upon his office, or until he attains the age 

of sixty-five years, whichever is earlier and shall be 

eligible for re-appointment for a period not exceeding two 
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years. 

(11) The President or any Member may, by notice in 

writing under his hand addressed to the Government, 

resign from his office: 

Provided that the President or Member shall 

continue to hold office until the expiry of three months 

from the date of receipt of such notice by the Government 

or until a person duly appointed as his successor enters 

upon his office or until the expiry of his term of office, 

whichever is the earliest. 

(12) The Government may, on the recommendations of 

the Search-cum-Selection Committee, remove from the 

office President or a Member, who— 

(a) has been adjudged an insolvent; or  

(b) has been convicted of an offence which 

involves moral turpitude; or 

(c) has become physically or mentally incapable 

of acting as such President or Member; or 

(d) has acquired such financial or other interest 

as is likely to affect prejudicially his functions as 

such President or Member; or 

(e) has so abused his position as to render his 



24.03.2023  906 

 
continuance in office prejudicial to the public 

interest: 

Provided that the President or the Member shall 

not be removed on any of the grounds specified in 

clauses (d) and (e), unless he has been informed of the 

charges against him and has been given an opportunity 

of being heard. 

(13) The Government, on the recommendations of the 

Search-cum-Selection Committee, may suspend from 

office, the President or a Judicial or Technical Member in 

respect of whom proceedings for removal have been 

initiated under sub-section (12). 

(14) Subject to the provisions of article 220 of the 

Constitution, the President or other Members, on ceasing 

to hold their office, shall not be eligible to appear, act or 

plead before the Principal Bench or the State Bench in 

which he was the President or, as the case may be, a 

Member.”              

137D. For section 114 of the Central Goods and Services Tax 

Act, the following section shall be substituted, namely: — 

Substitution 

of new 

section for 

section 114. 
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“114. The President shall exercise such financial and 

administrative powers over the Appellate Tribunal as may be 

prescribed.” 

 

Financial and 

Administrative 

powers of 

President 

137E. In section 117 of the Central Goods and Services Tax 

Act, — 

Amendment 

of section 117 

(a) in sub-section (1), for the words “State Bench or Area 

Benches”, the words “State Benches” shall be 

substituted; 

 

(b) in sub-section (5), in clauses (a) and (b), for the 

words “State Bench or Area Benches”, the words “State 

Benches” shall be substituted. 

 

137F. In section 118 of the Central Goods and Services Tax 

Act, in sub-section (1), in clause (a), for the words “National 

Bench or Regional Bench”, the words “Principal Bench” shall 

be substituted. 

Amendment 

of section 118 

137G. In section 119 of the Central Goods and Services Tax 

Act,– 

Amendment 

of section 119 

(a) for the words “National or Regional Benches”, the 

words “Principal Bench” shall be substituted; 

 

(b) for the words “State Bench or Area Benches”, the 

words “State Benches” shall be substituted.’.           (45) 
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                                           (Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

          “िक नए खडं 137 क, 137 ख, 137 ग, 137 घ, 137 ङ, 137 च  

और 137 छ, िवधयेक म जोड़ िदए जाए ं।” 

 

ताव वीकृत हआ । 

नए खंड 137 क, 137 ख, 137 ग, 137 घ, 137 ङ, 137 च और 137 छ, 

 िवधेयक म जोड़ िदये गये । 

खंड 138 से 144 िवधयेक म जोड़ िदये गये ।          

   … ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत क िजए । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 46 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 46* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved. ” 

The motion was adopted. 

New Clauses 144A and 144B 

Amendment made: 

Page 93, after line 10, insert—  

‘144A. In section 13 of the Integrated Goods and Services 

Tax Act, sub-section (9) shall be omitted. 

Amendment 

of section 13. 

Goods and Services Tax (Compensation to States) Act  

144B. In the Schedule to the Goods and Services Tax 

(Compensation to States) Act, 2017,– 

(a) in serial number 1, for the entry in column (4) 

occurring against tariff item 2106 90 20, the entry “fifty-

one per cent. Of retail sale price per unit” shall be 

substituted; 

(b) in serial number 2, for the entry in column (4) 

occurring against Chapter 24, the entry “Four thousand 

one hundred and seventy rupees per thousand sticks 

15 of 2017. 

Amendment 

of Schedule. 
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or two hundred and ninety per cent. Ad valorem or a 

combination thereof, but not exceeding four thousand 

one hundred and seventy rupees per thousand sticks 

plus two hundred and ninety per cent. Ad valorem or 

hundred per cent. Of retail sale price per unit” shall be 

substituted; 

(c) the following Explanation shall be inserted at the 

end, namely:–– 

‘Explanation.– For the purposes of this Schedule, – 

1. “retail sale price” means the maximum price at which 

the concerned goods in packaged form may be sold to 

the ultimate consumer and includes all taxes, local or 

otherwise, freight, transport charges, commission 

payable to dealers, and all charges towards 

advertisement, delivery, packing, forwarding and the 

like and the price is the sole consideration for such 

sale: 

 Provided that where the provisions of the 

Legal Metrology Act, 2009or the rules made 

thereunder or any other law for the time being 

in force require to declare on the package, the 

retail sale price excluding any taxes, local or 

 

 

 

 

 

 

 

 

 

 

 

1 of 2010. 
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otherwise, the retail sale price shall be 

construed accordingly; 

2. where on the package of any concerned goods more 

than one retail sale price is declared, the maximum of 

such retail sale prices shall be deemed to be the retail 

sale price; 

3. where the retail sale price, declared on the package of 

any concerned goods at the time of its clearance from 

the place of manufacture, is altered to increase the 

retail sale price, such altered retail sale price shall be 

deemed to be the retail sale price; 

     (iv)   where different retail sale prices are declared    on 

different packages for the sale of any concerned 

goods in packaged form in different areas, each 

such retail sale price shall be the retail sale price for 

the purposes of determination of the rate of cess for 

the said goods intended to be sold in the area to 

which the retail sale price relates.’.                   (46)        

                                                  (Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक नये खडं 144 क और 144 ख, िवधेयक म जोड़ िदए जाए ं।” 

ताव वीकृत हआ । 

नये खडं 144 क और 144 ख,  िवधयेक म जोड़ िदये गये । 
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खंड 145 से 153 िवधयेक म जोड़ िदये गये । 

     

… ( यवधान) 

Clause 154       Amendment of Act 58 of  2002 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 47 तुत क िजए । 

Amendment made: 

Page 96, lines 32, for “30th day of September, 2023”, substitute “31st day of 

March, 2025”.  (47) 

      (Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक खंड 154,  यथा सशंोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 154, यथा संशोिधत िवधयेक म जोड़ िदया गया । 

… ( यवधान) 

माननीय सभापित : माननीय मं ी जी, कृपया ताव तुत क िजए । 

Motion Re: Suspension of Rule 80 (i) 

SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 
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Government amendment No. 48 to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved.” 

HON. CHAIRPERSON: The question is: 

“That this House do suspend clause (i) of rule 80 of Rules of Procedure 

and Conduct of Business in Lok Sabha in so far as it requires that an 

amendment shall be within the scope of the Bill and relevant to the 

subject matter of the clause to which it relates, in its application to the 

Government amendment No. 48* to the Finance Bill, 2023 and that this 

amendment may be allowed to be moved. ” 

The motion was adopted. 

New Clause 155 

Amendment made: 

Page 96, after line 32, the following shall be inserted, 

namely:–– 

“PART VIII 

AMENDMENTS TO THE FINANCE (NO. 2) ACT, 2004 

 

Amendment of Act 

23 of 2004. 

‘155. In the Finance (No. 2) Act, 2004, in section 98, in 

the Table, in serial number 4, in column (2)–– 

(i) against entry (a), in column (3), for the figures and 

words “0.017 per cent.”, the figures and words “0.021 per 

cent.” shall be substituted; and 

                                                             
 Vide Amendments list No. 1 circulated on 22.3.2023. 
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(ii) against entry (c), in column (3), for the figures and 

words “0.01 per cent.”, the figures and words “0.0125 

per cent.” shall be substituted.’.                     (48) 

                                    (Shrimati Nirmala Sitharaman) 

 

माननीय सभापित :  यह है : 

  “िक नया खंड 155, िवधेयक म जोड़ िदया गया ।” 

ताव वीकृत हआ । 

नया खडं 155  िवधेयक म जोड़ िदया गया । 

… ( यवधान) 

First Schedule 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 49 स े60 तुत क िजए । 

Amendments made: 

Page 106, line 17, for “10”, substitute “20”.             (49)                                                    

Page 106, line 33, for “10”, substitute “20”.              (50)  

Page 107, line 3, for “10”, substitute “20”.               (51) 

Page 107, for lines 25 and 26, substitute,–– 

“(M) on the income by way of dividend, 

referred to in the proviso to sub-clause (A) 

of clause (a) of sub-section (1) of section 

115A 

10 per 

cent.; 

(N) on the income by way of dividend 20 per 
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other than the income referred to in sub-

item (b)(i)(M) 

cent.; 

(O) on the whole of the other income                                                        30 per 

cent.;”. 

                                                                              (52) 

Page 107, line 35, for “10”, substitute “20”.           (53)                                                                                      

Page 108, line 10, for “10”, substitute “20”.           (54)                                                

Page 108, line 25, for “10”, substitute “20”.           (55) 

Page 109, for lines 17 and 18, substitute,–– 

“(L) on the income by way of dividend, 

referred to in the proviso to sub-clause (A) 

of clause (a) of sub-section (1) of section 

115A 

10 per 

cent.; 

(M) on the income by way of dividend 

other than the income referred to in sub-

item (b)(ii)(L) 

20 per 

cent.; 

(N) on the whole of the other income                                                        30 per 

cent.;”. 
 

                                                                                (56) 

Page 110, line 16, for “10” substitute “20”.              (57)                                                                   

Page 111, line 4, for “10”, substitute “20”.               (58)                                                                                      

Page 111, line 21, for “10”, substitute “20”.             (59)                                                                                    
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Page 111, for lines 35 and 36, substitute,–– 

“(xii) on the income by way of dividend, 

referred to in the proviso to sub-clause (A) 

of clause (a) of sub-section (1) of section 

115A 

10 per 

cent.; 

(xiii) on the income by way of dividend 

other than the income referred to in sub-

item (b)(xii) 

20 per 

cent.; 

(xiv) on the whole of the other income                                                        40 per 

cent.;”. 

                                                                                    (60) 

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक पहली अनसूुची, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

पहली अनुसूची, यथा सशंोिधत, िवधेयक म जोड़ दी गई । 

… ( यवधान) 

Second Schedule 

माननीय सभापित : ी एन. के. ेमच न, या आप संशोधन सं या 78 तुत करना चाहते ह? 

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I beg to move: 

“Page 127, for line 7, substitute-  

‘(1) in chapter 8, for the entry in column (4) occurring against 

tariff item 0801 31 00, the entry “Nil” shall be substituted; 
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(1a) in chapter 28, for the entry in column (4) occurring against 

tariff item 2823 00 10, the entry “25%” shall be substituted; 

(1aa) in chapter 29,-’.”   (78) 

 

माननीय सभापित : अब म ी एन. के. ेमच न ारा दूसरी अनसूुची म ततु सशंोधन सं या 78 को 

सभा के सम  मतदान के िलए रखता हूॅं । 

सशंोधन मतदान के िलए रखा गया तथा अ वीकृत हआ। 

 

माननीय सभापित :  यह है : 

  “िक दूसरी अनुसूची िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

दूसरी अनसुूची िवधेयक म जोड़ दी गई । 

तीसरी अनसूुची िवधेयक म जोड़ दी गई । 

… ( यवधान) 

Fourth Schedule 

माननीय सभापित : माननीय मं ी जी, सशंोधन सं या 61 स े63 तुत क िजए । 

Amendments made: 

Page 135, line 12, after "mixtures of”, insert 

"unroasted cereal flakes and roasted cereal flakes or 

swel led cereals”.                            (61)  

Page 136, line 17, for “7.5%, substitute “10%”.  (62)               

Page 140, line 36, for "Furnishing", substitute 
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"Finishing".                 (63)  

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक चौथी अनसूुची, यथा संशोिधत, िवधयेक का अगं बने ।” 

ताव वीकृत हआ । 

चौथी अनुसूची, यथा संशोिधत, िवधेयक म जोड़ दी गई । 

पांचवी और छठी अनुसूची िवधेयक म जोड़ दी गई ं। 

… ( यवधान) 

Seventh Schedule (New) 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 64 तुत क िजए । 

Amendment made: 

Page 147, after line 15, insert— 

“THE SEVENTH SCHEDULE 

[See section 126 (d)] 

In the First Schedule to the Customs Tariff Act, in Chapter 90, – 

(i) for the entry in column (4) occurring against tariff item 

902214 10, the entry “15%” shall be substituted; 

(ii) for the entry in column (4) occurring against tariff item 

902214 20, the entry “15%” shall be substituted; 

(iii) for the entry in column (4) occurring against tariff item 

902214 90, the entry “15%” shall be substituted.”           (64)                   

(Shrimati Nirmala Sitharaman) 

माननीय सभापित:  यह है : 
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  “िक सातव  अनसूुची (नई), िवधयेक म जोड़ दी जाए । ” 

ताव वीकृत हआ । 

सातव  अनसूुची (नई) िवधयेक म जोड़ दी गई । 

… ( यवधान) 

Clause 1 

माननीय सभापित: माननीय मं ी जी, सशंोधन सं या 1 तुत क िजए । 

Amendment made: 

Page 1, for lines 6 and 7, substitute— 

            “(2) Save as otherwise provided in this Act,- 

1. Sections 2 to 122 shall come into 

force on 1st day of April, 2023; 

2. Sections 123 to 144B shall come into 

force on such date as the Central 

Government may, by notification in 

the Official Gazette, appoint.”.                        

(1)                                                                                                  

(Shrimati Nirmala Sitharaman) 

माननीय सभापित :  यह है : 

  “िक खंड 1, यथा सशंोिधत, िवधेयक का अगं बने ।” 

ताव वीकृत हआ । 

खंड 1, यथा सशंोिधत, िवधयेक म जोड़ िदया गया । 

अिधिनयमन सू  और िवधयेक  का पूरा नाम िवधेयक म जोड़ िदए गए । 

… ( यवधान) 
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SHRIMATI NIRMALA SITHARAMAN: Sir, I beg to move: 

“That the Bill, as amended, be passed.” 

 

माननीय सभापित :  यह है: 

“िक िवधेयक, यथा संशोिधत, पा रत िकया जाए ।” 

ताव वीकृत हआ । 

… ( यवधान) 

माननीय सभापित : माननीय सद यगण, जैसा िक आपको िविदत है िक इस िवधेयक म 20 नये खंड 

जोड़े गए ह । इसिलए म िनदश देता हं िक परवत  खंड  तथा उपखंड  का तदनसुार पनु: मांकन कर 

िलया जाए और जहां-जहां अपेि त हो, िवधयेक म प रणामी प रवतन कर िलए जाए ं। 

… ( यवधान) 

 

माननीय सभापित : सभा क  कायवाही सोमवार, िदनांक 27 माच, 2023 को ात: 11 बजे तक के िलए 

थिगत क  जाती है ।  

 

12.45 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on  
Monday, March 27, 2023 / Chaitra 6, 1945 (Saka) 

 
___________ 
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